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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO.163 OF 2023 EZ

SANTANU KUMAR BHUKTA ... APPLICANT

-VERS U S-
STATE OF ODISHA & ORS. ... RESPONDENTS

ADDITIONAL AFFIDAVIT BY AJIT SAHU —
RESPONDENT NO.14 CONSOLIDATING THE
COMPLIANCE MADE vis-a-vis THE ALLEGATIONS
MADE IN THE ORIGINAL APPLICATION

I, Sri Ajit Sahu, aged about 36 years, S/o-Late
Gokulananda Sahu, At/P.O-Nihalprasad, P.S-Gondia, Dist.-
Dhenkanal, Odisha, (Lessee of Nihal Prasad Road Metal Stone

Quarry No.1), do hereby solemnly affirm and state as follows:

. That, I am the Respondent No.14 arrayed in this Original
Application filed by the applicant and being conversant with the
facts & circumstances of the case competent to swear the present

affidavit.

o That, the present affidavit has been necessitated to bring to
the notice of this learned Tribunal the due compliances carried
out by the Respondent No.14 against the allegations made by the
applicant in the Original Application.

3. That, the allegations and its corresponding compliances in

way of reply are enumerated herein below.M

PRADIPTA KUMAR MOHASR )
Notary, Cuttack Tewn
Reqd.No-DﬁnMHQQS
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4. That, the environmental clearance has been duly
transferred to Respondent No.14 — Lessee — as of 17.11.2023.
Additionally, Respondent No. 14 has fully complied with the
financial obligations by paying Rs. 6,76,937/- towards the penalty
imposed by SEIAA for the period during which the clearance
remained in the name of the Tahasildar, Gondia. As the delay was
not attributable to Respondent No. 14, no wrongdoing or non-
compliance can be established. Thus, the allegation is baseless
and should be dismissed.

(Copy of the letter dated 01.11.2023, money receipt

n0.28006 dated 13.11.2023 with letter dated

17.11.2023 are annexed herewith as Annexure-

R14/1 Series)

Sk That, the Respondent No. 14 holds a valid explosive
license, initially granted for the period 19.10.2015 to 31 .03.2020,
and duly approved by the Joint Chief Controller of Explosives,
East Circle Office, Kolkata. This license, which authorizes the
storage and usage of explosives of various classes under Rule-99
and Article No. 3(c) of Schedule-IV of the Explosive Rules, 2008,
was again issued on 17.06.2020 with an enhanced quantity of
explosives and has been formally renewed up to 31.03.2030.
Given this compliance, the contention regarding illegal blasting
is baseless and must be dismissed. Respondent No. 14 has
consistently adhered to regulatory requirements, eliminating any
claim of unlawful activity.

(Copy of the documents pertaining to blasting

permission are annexed herewith as Annexure-
R14/2 Series)
RAKT
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6. That, the Respondent No.-14 has duly obtained the
required Consent to Operate (CTO) and has complied with the
necessary financial obligations by paying Rs 83,364.16. The
allegation of operating without a valid CTO stands refuted by this
compliance, and therefore, no violation exists. The claim against
Respondent-14 lacks merit and should be dismissed.

(Copy of the CTO dated 12.12.2023 and payment

receipt dated 04.12.2023 are annexed herewith as

Annexure-R14/3 Series)

T That, the Respondent No. 14 is operating in full
compliance with the Siting Criteria set by the Central Pollution
Control Board (CPCB) and remains within the permissible limits.
There exists unauthorised houses at a distance of 240 metres and
a revenue village at 600 metres. There is no regulatory violation
or non-compliance attributable to Respondent No. 14.
Accordingly, the allegation is unfounded and should be
dismissed.

(Copy of the letter dated 08.04.2023 and RoR for

Khata No.1433/779 is annexed herewith as

Annexure-R14/4 Series)

8. That, the respondent No. 14 has fulfilled its environmental
responsibilities by depositing Rs.2,50,000/- for plantation on
29.12.2023. This demonstrates proactive compliance with green
belt and afforestation requirements. The allegation of non-
existence of a green belt is therefore unfounded and should be
dismissed.

(Copy of the statement of payment dated 29.12.2023

is annexed herewith as Annexure-R14/5 Series)

PRADIPTA KUMAR M 14
Notary, Cuttack Town
Reqd.No«ON-M/lQQS
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0. That, the environmental clearance (EC) was granted
strictly in accordance with the approved lease area of 12.25 acres,
as sanctioned by the Collector. Respondent No. 14 was granted
the lease for the same area, and all subsequent statutory
clearances have been obtained accordingly. There is no deviation
or deliberate reduction in area to evade public hearing, and thus,
no violation exists. The allegation is baseless and should be

dismissed.
(Copy of the office order dated 05.02.2021 and
advertisement dated 08.06.2021 are annexed

herewith as Annexure-R14/6 Series)

10.  That, the allegation regarding the overloading of vehicles
on an RD road is misplaced, as the concerned road from
Nihalprasad to Laulai Road via Karadbani does not fall under the
jurisdiction of the Rural Development Department (RD). Instead,
it is within the authority of the Roads and Buildings (R&B)
Division. Therefore, the claim is unfounded and should be
dismissed.

(Copy of the letter dated 14.11.2023 is annexed

herewith as Annexure-R14/7)

11.  That, the respondent No. 14 has duly constructed garland
drains, ensuring compliance with environmental and regulatory
requirements. This demonstrates adherence to proper drainage
and water management standards, negating any claims of non-

compliance. Thus, the allegation is unfounded and should be

I

PRADIPTA KUMAR MORAKEY

dismissed.
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12, That, the respondent No. 14 has duly completed the solar
fencing in full compliance with regulatory requirements. This
demonstrates adherence to prescribed safety and environmental
standards. Therefore, any allegation of non-compliance is

baseless and should be dismissed.

13. That, the respondent No.14 has diligently submitted all
required compliance reports, ensuring adherence to regulatory
and statutory obligations. This demonstrates full compliance with
applicable legal and environmental standards. Therefore, any
allegation of non-compliance is baseless and should be dismissed.

(Copy of the receipts of submission of compliance

reports are annexed herewith as Annexure-R14/8

Series)

14, That, a volume assessment of the waste dump inside and
outside of the Nihal Prasad Metal Quarry-I was conducted on
dated 05.05.2024 by a RQP at the instance of this respondent no
14. ‘This report has been done on the basis of a drone — DGPS
survey dated 05.05.2024 which reveals that the total volume of
waste dumped as on the date of survey is 21451 Cum. The
calculation of the ORSAC report as well the Tahasildar have
failed to factor in this dump. More than 21,000 Cum of dump has
not been accounted for while calculating the amount of alleged
excess mining of 9422 Cum, which in fact does not exist when
the calculation takes into account the wastage dump. As such the

respondent no.14 has not done any excess mining.

b

PRADIPTA HUMAR WL
tary, L
qd.No-
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Year Production Wastage —\
- 2017-18 42032 | 7417 (15%)
© 2018-19 44030 7770 (15%)
2019-20 46027 8122 (15%)
2020-21 | There was no lease existing at
that period of time and
therefore no extraction done
by the Respondent No.14.
2021-22 | There was no lease existing at
that period of time and
therefore no extraction done
by the Respondent No.14.
2022-23 100019 | 11113 (10%)
2023-24 100035 | 11115 (10%) |
- Total 332143 45537
’_Femporary 17800
Permit
~ Auction 1500
Total
Production 351443
+ Wastage= 45537
Grand Total= 396980

(Copy of the Volume assessment report is annexed

herewith as Annexure-R14/9)

15.  That, the allegations of excess mining amounting to
9422.059 cum for the period 21.03.2017 to 16.10.2023 are
unfounded and legally untenable. The calculation fails to account

for the fact that Respondent No. 14 was not in possession of the

PRADIPTA KUMAR )
Notary, Cuttack Town
Aegd.No-ON-04/1993
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for the fact that Respondent No. 14 was not in possession of the
demised quarry from 07.10.2020 to 03.06.2022 due to the
absence of a valid lease agreement. Additionally, the waste dump,
quantified at 21,451 cum as per the DGPS Survey dated
05.05.2024, has not been factored into the assessment.
Furthermore, had there been any excess extraction the Tahasildar
or Mining Officer would have issued a notice to Respondent
No.14 in that regard. Given these omissions, the allegations are

erroneous and must be dismissed

16.  That, in light of the aforementioned facts and legal
compliance demonstrated by Respondent No. 14, the allegations
raised in the original application lack merit and do not withstand
judicial scrutiny. As such, the original application is legally

untenable and not maintainable in law.

17.  That, the facts stated above are true to the best of my

knowledge and belief.

Identified by

Iu}ﬂ_quﬁ Ay~ &° '
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C \ " __
Advoca[é = Deponent

CERTIFICATE
Certified that due to want of cartridge papers thick and

durable plain papers have been used. f e

3 ‘T » \Cuttack Advocate
ate:25.05.2025 selemnty sworn beﬁ:f?or RGSpondent No.14

MO DY .esesereans esererteninsy -l- :"(Aa" DTO&M’\ @.5\/\/"L4"AL

being ldantifigd BY ...

at Cuttack Town Dated.m 5’}9 s W 24

QW

P.K. MOHANTY, Nomycm
Regd. No-ON-04/199§
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STATE ENVIRONMENT IMPACT ASSESSMENT A UTHORITY, ODISII\
SRIF-200, Unit-1X, Bhubaneswar-75 1022, Tel: 0674-3512840, I'mail:
sciaaodisha@gmail,com
‘A statutory body constituted by Ministry of Environment, Iorest & Climate Chan o
under Environment (Protection) Act, 1986)

File No. SIA/OR/MIN/ 304159/2023

| &t |
Dated (4, Noveanher 2072

SriAjit Sahu
A=-Nihalprsad. Tahasil-Gondia.
District-Dhenkanal

subc Proposal for Iransfer of EC of Nihalprasad Road Metal Quarry- | overan arca of 12.23
Avre or 4957 [a under Gondia Tahasil of Dhenkanal District - reg.

Relt Minutes ol 139" Mecling of SEIAA held on 16,10.2023, 17.10.2023 & 19.10.20273,

S

iviting areference to the ahove cited subject, ITam directed 1o inform you that the propaesal
wis placed in the meeting of SEIAA held on 16.10.2023 for consideration of Transler ol 1.,
Mier detailed discussion. the Authority desided to allow transler of 1:C of the said Propos.d! os
cer e Mobili& CC. Govte of India O.M. no. 1Y, No. 22-21/2020-1A.111 dated 07.07,202¢
cegarding Standard Operating Procedure (SOP) for identification and handling of violaiio:
cases under A Notification 2006 and in accordance with the order of 1 Ton ble National Cireen
rivunal subject o remittance of total penalty amount of Rs.6,76,937/- (i.c. 1% ol the 100!
Froject cost of Rs. 5.69.19,778/- + 0.25% of the total turnover during violation perivd o1 R -,

L3DR637 ) 1o State Pollution Control Beard (SPCB), Odisha.

1) The transter of 1EC shall be issued alter submission of the proof ol the penaliy recoip 1
SEIAAL Odisha und no further reference (o SEIAA meeling is required.

Therelore. you are requested to comply the above observation of authority and subm

the neeessary document lor [urther consideration.
Yours fuithiully .
o= o ;)/‘

/ -y O
LEnvironmental Scivy
Com o
L. The Collector  ADM. Dhenkanal / Sub-Collector, Dhenkanal 7 Tahasil- Gondia, 1)ist
Dhenkanal tor information and necessary action,
'he Member Scerctary, State Pollution Control Board, Odisha, Paribesh Bhawan, \ |1
Nilakantha Nagar, Bhubaneswar for information and necessary action.

- 2”}
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Fnvironmental Scicnis
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5 STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,

»:T i ODISHA
CREDOSRE-2/1. Unit-1X, Bhiubaneswar-751022, Tel: 0674-3512840, Email: seiaaodisha@gmail,com
(.J statutory body constituted by Ministry of Environment, Forest & Climate Change wnder
Environment (Pratection) Act, 1986)

Iile No. STA/OR/MIN/304159/2023

AP,
Dated 17 Noveanher r,-’?(’?_’b‘ .
Bhubaneswar

Lo
Sri Ajit Sahu
S/o- Late Gokulananda Sahu
Al/Po-Nihalprasad. Dist-Dhenkanal

Sub: Proposal for Transfer of Environmental Clearance of Nihalprasad Road
Metal Quarry-1 over an area of 12,25 Acre or 4.957 Ha under Gondia Tahasil of
Dhenkanal District Odisha from the name Tahasildar Gondia to Sri Ajit Sahu -

E e

Ref: (i) EC lewter no/EC identif 1c,at10nno 3399/SEIAA dated 18.10.2021.

(i)  Tahasildar, Gondia letter no. 3098 dated 17.09.2022
(iii)  Onlitie Applicationno. SI A/OR/I\/IIN/3O41:>9/7O'73 dtd.09.10.2023

I, F :

This has relerence to your onling application no. SIA/OR/MIN/304159/2025

dated 09.102023. wherein you ‘have¥ requested’ for “transfer of Environmental

Clearance (EC) wranted by SEIAA, Odisha vide letter no/EC identification No.

3399, SEIAA dated 18.10.2021 'in fayour'Sri Ajit Sahu.

2. The application was L\dlnlnbd in the State Fnyironment Impact Assessment

Authority (SEIAA). Odisha in its/139 mu,tmg held on 16.10.2023, 17.10.2023 &

1v.10.2023 in accordance with the Para- ]1 of the EIA Notification, 2006 as amendcd

lrom time 1o 1ime and the following points: are noted;

() As submitted by the Tahasildar, it is noted that EC was obtamed lor
Nihalprasad Roud Metal Quarry-1 for a period of 5 years in favour ol
Tahasildar. Gondia vide the above-mentioned EC letter under reference.

(D) Now. the said sairat source has been leased out by Tahasildar to the successtul
hidder (lessee) for a lease period of 5 ycars. Hence, the Tahaildar has requested
(or transfor ol EC in favour of Sri Ajit Sahu, who is the successful bidder in
this case lor operationalization of the sairat source for 5 vears lease period
under the provision in rule 37 of OMMC Rules, 2016.

(i) The proposed quarry is operated without transfer of EC from the name
Tahasildar to successful bidder.

(v This is violation case on the basis of MoEF & CC, Govt. of India SOP
07.07.2021 as the quarry operated without transfer of EC and 1,40,350 cum ot“

%
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& STATLE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
il ODISHA
@ SRE-2/1, Unil-l X, Bhubaneswar-751022, Tel: 0674-3512840, Email: seiaaodisha@gnail.com

(A swituiory body constitured by Minisiry of Environment, Forest & Climere ¢ hange under
Environment (Protection) A ct, 1986)

stone malerial extracted from the source as per Y-form that is clarified

Fahasildar. Gondia.

(v)  The PP has submitted total project cost amounting of Rs.5,69.19.778/- and (otal

turnover amounting of Rs. 4,30,95.637/- through Chartered Accountant (CA)

for extraction of' 1,40,350 cum of stone from the said source.

The propusal was placed in the 139" SEIAA. Odisha meeting and the afier

detailed discussion, the Authority decided to allow transfer of EC of the said

proposal as per the MoEF& CC, Govt. of India O M. no. F. No, 22212020

[AI dated 07.07.2021 regarding Standard Operating Procedure (SOP) iy

identification and handling of violation cases under EIA Notification 2006 and

in accordance with the order of Hon’ble National Green Tribunal subject (o

remittance ol total penalty amount.of Rs.6.76.937/- (i.e. 1% of the total project

cost of Rs. 5.69.19.778/-+10.25% of the total turnover during violation period

ol Rs. 4,30.95.637/-) to State Pollution Control Board (SPCB). Odisha. 1]e

transter of EC shall berissued after submit the proof of the penalty receipt 1o

SEIAA. Odisha and noifurther reference to SETAA meetin g is required.

(vit) An EDS leuer was is-.-;umf by SEIAA, Odisha on df. 01.11.2023 for subrmission
ol penalty amount to SPEB, Odiéh‘h and accordingly, the penalty amount was
submitted by PP o SPCB ofRs, R$.6,76,937/- vide receipt no. 28006. book na
1081 dt. 13.11.2023, N | '

(viil) Documents submitted for EC 'F]‘ﬂﬁﬁfég;j :

a. Form No. 7 for transfer :_(ifﬁ]‘l&_ifbﬁm;e_;l_:lliqill[}_(jlﬁﬂi‘al1cc,

b. letter no. 3008 (ialc.d*][7’.09‘2(;)2;-27oﬂ'TﬁIﬁhsildar, Gondia for transfer of 1°¢°
to  Sri Ajit Sahu asl the successfulibidder. for Nihalprasad Road Metyl
Quarry-1, W, BT Lot

¢, Cyber Treasury e-challan no, 35€391E877 dated 14.09.2023 of Rs. 1000 -
towards scrutiny fee.

d. Undertaking for accepting the terms and conditions in the original EC'.

(vi)

Transfer of I'nvironmental Clearance (EC) of Nihalprasad Road Meta Quarry-
Iissued vide SEIAA, Odisha EC letter no. 3399/SEIAA dated 18.10.2021 is allowed
- lavour of Sri Ajit Sahu, the successful bidder for extraction of 100083
cum/annum of stone material from the source, The other stipulated terms and
conditions of the original EC initially granted remains same subject to satisfactory
compliance to all the stipulated terms and conditions of EC along with additional
stipulation,
dditional stipulation

. The validity of EC is for validity of DSR or validity of lease period whichever ig

carlier %/

622
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R STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,

il ODISHA

G3 sRI2/1, Unit-TN, Bhubaneswar-751022, Tel: 0674-3512840, Email: seiaaodisha@gmail.com

(e statuiory body constituted by Ministry of Environment, Forest & Climare Change uncler
Envirommnent (Protection) Act, 1 986) o

b. Tree Plantation; -Compensatory Tree Planting (CTP) shall be carried out with
minimum /%2100 trees per Ha. of lease area as per Lhe approved cost norin f{or
avenuc plantations of the State Forest Department. The Project Proponent (lease
holder) shall deposit Rs.2,50,000/- with the respective District Environment
Society for raising 500 plants of native species within 2 years in a suitable
location adjoining to quarry.,

[he  Project Proponent shall be uploaded/submitted  six monthly ¢
compliance in the Parivesh Portal of MoEF& CC., Govl. of India only from date of
ssue of transfer o EC. falling which the EC stands automatically revoked,

I case. there is a change in the scope of the project, fresh Environment

Clearance shall be obtained.
Yours faithfully .

e

PETI .
Mern‘b’é¥8ccfcum

Copv to _
b Jomt Seeretary (Emfjronment)_, Ministry ot"Environment, Forests and Climaie
Change Govt. of India. Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj. New
Delhi-110003 for information.
2. Principal Secretary. Forests & Environment Dept., Government of Odisha [or
mformation.
Mernber Secrctary, State Pollution Control Board, Odisha, Paribesh Bhawan,
A/118. Nilakuntha Nagar, Unit-8, Bliubaneswar. for information.
4. Additional Principal Conservator of Forests, Regional Office (EZ), Ministry of
Environment & Forests, A=31, Chandrasekharpur, Bhubaneswar for information.
Chairman, Central Pollution Control! Board, CBD-cum-office Complex. last
Arjun Nagar, New Delhi-110032 for information.
6. Member Secretary, CGWA, 18/11, Jamnagar House, Man Singh Road. New
Delhi-11001 Tor information.
7. Copy to the Collector/Sub Collector, Dhenkanal and Tahasildar Gondia/Mining
Officer Dhenkanal for information and necessary action.
5. Director of Mines. Stee] & Mines Dept, Govt. of Odisha
9. Chairman/Member / Member Secretary, SEIAA for information.
10, Chairman. SEAC/Member Secrctary, SEAC, Paribesh Bhawan, A/I18,

)

¥

Nilakantha Nagar, Unit-VI1, Bhubaneswar for information, v
_ P Guard file for record, = / .
e #E;’:Jl--”"{ o
Membeyr Secretary

e oty
K



0

29)
=3

9@\”“\

The Deputy Collector Judicial

Sub:  lssue of NOC for possession and issue of exclusive for
operating stone quary.

Ref: Your letter No.2891/ JUD /Dt.15.11 2016.

Str,

Acaaiq elas €86 ca J 286 1g,8.-v cIgRIae aig, Al./
cale.- Geaddla, &.-coRiQIa Qe @9 &,
61.010.08. 90 € 9RHER 2ICIGR 9REA QSIS FOI9F 921 99 6AIQ
4@ Explosive License vide No E/EC/OR/22/363(E82730) PESO Kolkata 9 aie
cola2® | 628 QAgea 4 AIe M 6T ARG AL ARia QR |
ca2aIE 628 QAR BIRde 2QAId] a3 License 0@ 926 Q@QgR , 89
adnie J ddel e@fa agele  Nihalprasad Road metal O, Nihalprasad
Road metal 02, Bhaliapata Road Metal - 01, Bhaliapata Road Metal - 02, Nahada
Road Metal - 01, Nahada Road Metal - 03, Tolarpasi Road Metal , cow R M
205 623 2ae Bhapur Road Metal No.04 G ydan 0eda aede
Barada Black Stone Quarry - 02, Barada Black Stone Quarry - 04 61@6& Lease
Qlce cAaRd | 9ig 62IRgel d License AQAIE] €@ HEeeq Aq
da oq ARG el 4R cQaql® , SR8 9@ License2Q@IQ] -

1)  Nitrate Mixture . 1700Kg.
2)  Safty Fuse : 10,000 Mt.
3)  Detonatoring fuse : 20,000 Mt.
4) Detonator : 44,000 Nos.

Qacae adiniaglal a8MIs aQQId] 6AIee Q191 oeQIq

0eed | QIR PRER 160 e ¢8q Ag ¢8e CaQ asaIRe Sl aiQ

QIF @eiel 2gRNIR A49R 6RAIQ €9Re 19 Areg 9QIQ €RAIE]
Q8 eReIq BQEARI AGRIG |

AQGE COG -+

Collectorate, Dhenkanal, ’ Py(\(\w-—— R l b(/ ?é@/(@
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|
1)  Nitrate Mixture : 5;,000Kg
2) ANEO. : 100 Kg.
3)  Safty Fuse 10,000:Mt.
20,000 Mt.

3)  Detonatoring fuse
4)  Detonator 44,000 Nos, § 98 adelaiRl
A | 9@ PReq Aq &k g

ol M0.08.9009Q66x ¢ 2@ @l
Q! g°cel el | Qeq Qs

acalne @aeIq ceagel agadl aalle &2
¢9el1q 987 6ela €198 |

¢ 8¢ Qs acad aasale @asiglq Aae @ISR

2RI PERIEQE 629 l
1 aé !

2lgsee 942

SO\Y SooN

(el@e Qg )

True Copy Attested

Advocate
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Translated Copy of Annexure-R14/4
Page No.73

To,

The Deputy Collector Judicial,

Collectorate, Dhenkanal
Sub:- Issue of NOC for possession and issue of excluéive for operating stone

quarry.

Ref:- Your letter No.2891/JUD / Dt. 15.11.2016
Sir, ‘

I, Ajit Sahu, S/o. Late Gokulananda Sahu, At/ P.O-Nihalprasad, Dist.-
Dhenkanal with due respect bring to your notice the facts that I have received an
Explosive License vide No.E/EC/OR/22/363(E82730) PESO Kolkata prior to the
application dated 30.05.2016. During that time, I was holding leased out only
three Sairat Quarry. As a consequence, I had submitted only those license. But
now I have holding the lease of Nihalprasad Road Metal-01, Nihalprasad Road
Metal-02, Bhaliapata Road Metal-01, Bhaliapata Road Metal-02, Nahada Road
Metal-01, Nahada Road Metal-02, Tolarpasi Road Metal under Tahasil of
Dhenkanal Sadar and Barada Black Stone Quarry-02 and Barada Black Stone
Quarry-04 under the Tahasil of Dharmasala. And as per the previous license
obtained be me mining operation in all the above mentioned quarries is not

possible because of the following.

1) Nitrate Mixture : 1700 Kg.

2) Safty Fuse : 10,000 Kg.
3) Detonatoring fuse ; 20,000 Mt.
4) Detonator ; 44,000 Nos.

The aforementioned quantity has refrained my usage with regard to all the
abovementioned quarries. As a consequence, I am not being able to properly
carried out mining operation in all the abovementioned quarries. Hence, I request

you increase the quantity in the license.

626
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Translated Copy of Page No.74

1) Nitrate Mixture : 5,000 Kg.

2)AN.F.O : 100 Kg.

3) Safty Fuse : 10,000 Kg.

4) Detonatoring fuse : 20,000 Kg.

5) Detonator : 44,000 Nos. to increase

[ had applied my application on 30.05.2016 increased quantity in the license and

allowing me smoothly carry out mining operation in all the quarries and deposit

of royalty.

Therefore, I would request you kindly respond my application with utmost

urgency.

Your’s Faithfully

(Ajit Sahu)

e oy

M&)&e ¢d
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NO OBJECTION CERTIFICATE
A\ (See Rules 102 & 1 03)
w0 Objection Certificate under the Explosive Rules, 2000
|

B Date 33:08:2019

eA® to the application (n Form Ak-12 dated 30052015, Submitted by Sri At

{ivEaWeace of rules 102 & 103 of the Explosive Rules, 2008, there s no objection for
grantingSivense=tinder the Explosive Rules, 2008 to g1 Allt Sahu, Sfo ~ Late Gokulananda Sahu,
At/PO/PS-Nih alprasad, Dist Dhenkanal, State - Odisha, PIN - 759016 for the Sollowing purpose, Kinds
and quantities of explosives in the premises over ploe No - 1833,1961 under khata No. - 1433/957
and plot No. 183379736 under Khata No, 1433/1111 At/PO/PS ~ Nihalprasad, Tahasll-Gondla, Dist -
Dhenkanal , State - Odisha as shown in the site plan duly endorsed and enclosed herewith,

1. Purpose: - License to possess for use explosive of class 2 & 6 tn a magazine,
2. _Kinds and quantities ofexplosives,

 Ser. | Name of explosives | Class | by, uantity

No. At any one [ To be used per [ To be used in
thme day ane month

a ANFO 2 0 100 kg 25 M. T 600 M.T

a High Explosive 2 s 14500 kg 1000 kg 27000 kg

b Safety Fuse 6 1 10,000 Mer, | 2500 Mtr, 60,000 Mtr,

c Detonating Fuse § 20000 Mer. | 5000 Mrr. | 120,000 Mty

d Electric Deto/Ordinary | 6 44,000 Nos | 11000 Nos ‘ 264,000 Nos,

Deto

3. NOC will be valig subject to fulfillnent of the Sollowing terms & condltions.

a. Explosives should be handled by competent and authorized persons. Bntry of unauthorized
persons should be strictly prohibited, Children under 18 years of age and person under
intoxication should not pe allowed for loading, unloading or transportation of the explosives
orto enter in the licensed premises, :

b Smoking, use of naked light, open flame of any kind and use of mobile sets qre strictly

" prohibited gt the site and that effect notice should be displaced- on the walls of the
magazine/storage shed, : ;

c Explosives should only pe transported. in lcensed vans angd @pproved type of bags and
container,

; Adequate lighting arrestors are to be provided at the site,
‘e, The storage site should be With houndary wall/bar bade wire fencing to a radies of
15(fifteen) meters. -
0 Minimum 100(0ne hundrad) meters-distance Is to be mentioned from one storage shed ¢
another storage shed,
g Manual operated siren should be provided and siron should be sounded prior to the
blasting as warning signal Jorevacuation from the site,
h Four numbers of water vats at legse %0:7(four hundred) ittors capactty each should e
provided at the storage site,
2 All the employees should be wall trained on usg/operation gne maintenance of first afd &
fireflghting equipments lnstalled at the sfe,
/. Roof made (n RCC 1:1.5:3 of 150 mm thick,

a (‘amSca
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All the walls are made of brick of S00mm [n coment mortar except the wall of 600 mm thick

between detanator and lobly room.
Interior benches shelves are froe from grit and thore should be no contact batwesn fron and

axplosives, ‘

M. 225x1125 ‘%' type ventilators fitted with Jrarte of Iron bars sot firmly In walls of outer fuce,
Inner opening protectod with brass wire gauga, Total 12 (twelve) No.s to be provided,

n. S(Five) thick iron doors playing outside with wooden lining and brass hinges and fittings
and having brass lock and Internal door made of wood with brass hinges & fittings.

a, Window playing outside and made of steel plate of §tnm thick wooden fintug having brass

should be provided. ,
The earth-pit will be located at a distance 0f 3.6 meters away from magazine,

The explosives boxes will be placed on wooden trestles leaving sufficient air gap between

wall and stocks of explasives.
r. Following first aid fire fighting equipments.should be provided at the site:-
L Water CO2 Extinguisher 09 liters capacity (IStapproved) - 4 Nos,
il Dry Chemical powder Extinguisher 05 kg capacity (ISI approved) - 4 Nos.
lit. Two fire bucket stand with 4 (four) sand And 4 ( four) water buckets.

il 7755
' District Migigtihte,

Sgilstrate
rheang!

T

Memo No. [102__judl, Dtd, MO (9

Copy forwarded to Sri Ajit Sahu, SJo- Late Gokulananda Sahu, At/PO/PS-Nihalprasad, Dist-

Dhenkanal, State - Odisha, PIN - 759016 Jor information and necessary action, He Is directed to

maintain the fire prevention arrangement as per report of Deputy Fire Officer, Angul Circle, Angul.
A Lt

Memo No.]1 03 __ Judl. Dtd, 02-08° 2009 ; - y

Copy farwarded to the Deputy Fire Officer, Angul Circle, Angul/ Asst. fire Officer, Dhenkanal/

0IC, Gondia Fire station for information and necessary action. . )/é
L
. ' District Magistrate,
- me rate
- v Dhawkanal
Memo No, }1QY_ Judl Dtd, 02.08 2019
Copy to the :- -
1. Superintendent of Police, Dhenkanal
2 Sub-Callector, Gondia
3. Tahasildar, Dhenkanal, ,_ /C
Far information and necessary action, 29
District Magi e,
True Copy Attested g{}fﬂ kaga I 7
' ct Maglstrate : FIE
I Dhenkany Hi
Advocate i

@CmuSuuu
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LN W | &over‘nmenl of India
wiftreyr atlv 3{111'" EIGE] | Ministry of Commerce & Industry
TR gur faenew qtarr HIE_(F4) | Petroleum & Explosives Safety Organisatlon (PESQ)

wTH= TdF i1 | Formerly- Department of Explosives

F-35/A, o), o, ), 579 | F-35/A, BIB Nugar

|1 | Bhubaneswar 751014
N WEr (Phom} - 2433370 | Y5FE (Fax):- 2430656
- A Email: dyceobhub@explosives.gov.in

TEAT (No.): KECIOR, 63(E82730) &A@ (Date): 05/02/2020
Far 7 | To, ;
.‘0 'Ajll Sahu, I ?: 5 FEB 2020

5 Late Gokulananda Salw, At-PO-PS-Nihalprasad, City Dhenkanal, Town/Village - Dhenkanal
District-DHENKANAL, State-Odisha, Pincode - 759016

fawyg Plot No.PLOT NO,1833,1961 KHATA NO,1433/957, I NIHALPRASAD, f3Ta DHENKANAL, TS Odisha 7 Rrewes & #v7slie 3%
IgNT & R Feon ¥ favwled fAwA, 2008 & 3@ld LE3 7 I 3gafed § E/EC/OR/22/363(E82730) & Advefiawvr wigst #t)

Subicel Possession for Use of of Explosives from magazine situated at Plot No.:PLOT NO.1833,196] KHATA NO.1433/957, NIHALPRASAD, Dist.
SR DHENKANAL, Odisha -Licence No.: E/EC/OR/22/363(E82730) granted in Form LE-3 of Explosives Rules, 2008 - Rencwal rcmrdmb

AR | Sir,

T S WY 9T 9 AT nil RAH 05/02/2020 T eIt wgor w¥) Rrewes B, 2008 F 3l wET LE-3 3 ol IR Rt

31/3/2025 i AVl T IE o & W v o W A
Reference to your letler No.: nil dated: 05/02/2020, the subject licence duly renewed upto 31/3/2025 and issued in Form LE-3 of Explosives Rules, 2008 is forwarded

herewith.
yeafeer & yvmlr FdeRor §q Fear il qransr Raie 31/03/2025 9 95 §9 FRET @ AT S0
For further renewal of licence, please submit the following documents so as to reach this office on or before 31/3/2025.

o WS INTE-1 A qoT vd grawfia smag ‘
Applieption in Form RE-1 duly fitled in and signed.

o s giT et & anraita e @ fesies 2003 A FET ITHIEH AT e 9 IqFe S-amrant glaur & mrew @ wdty

Y Sffaremgst SrAr Tavur s # ]
[icence fees renewable for one to five yeurs, to be submitted online through e-payment ficility available on online applieation portnl under the Gxplosives
Rules, 2008.

o IEPIER CHE & Ay e A
LJrL[_umI licenee with appraved plan.

o FUAT W UG F fAwwies @, 2008 F WA 112 @0 o dEst agor w¥)
In this connection, please also refer to Rule [12 of Explosives Rules, 2008.

o fawmiest & W g IRNS-11 7 AT @8 amyfdwat @ far sme a3 A vw wfe gw wriea @ okl I enfaremh aeny &

A @ At ) |
Indent fof purchase of explosives shall be placed in RE-~11 with the supplier and copy ofthe same shall be sent to this office.(Not applicable for [irew urks

store house)

o puar faemest @1 Yurhe Rarelr gt e & ofT 7 JRE-7 #F wRga 6 S | ﬁmﬁwwﬁm%mmﬁamnmfamﬁa. 10
aifra ¥ gger Té'ﬂ' S @ifyw @Enfaerasy e & fav wey AEr ) | Please submit quarterly returns of explosives in RE-7 at the end of every
quarter so as to reach this office by 10th of the succeeding quarter.(Not applicable for fireworks store house)

o TN SR AT U WETH @RI #7 Siedl St 3WEd Al & aga v 49 Al SrEw TAvy o §Y grente, am s
1952 & NN 3T Ay @At 3 SRR STV FeT Ty semeed U 34 arfraw ¥ iR o
All blasting operations shall be carried out by a competent person holding a valid shot firer's permit granted under above rules, However, blasting operations
in mines coming under the purview of the Mines Act 1952, the blaster shall have qualifications prescribed in the regulations framed under the said Act.

| Your's faithfully

(3T, VT Hel1 4 Dr, Ruab Al
i 39 JEY faewies Ad9@ | Deputy Chicf Controller of Explosives
) Sﬁlﬁ'??ﬂ' | Bhubaneswar

gfafaf A% | Copy Forwarded to:
1, forer AafoRge (District Magistrate), DHLNKANAL (Odlsha) AT & AT (for information.)

39 AT faewrear fRtFar | Deputy Chief Controller of Bxplosives
JEALET | Bhubaneswa

(311 grerRry S andesr fr &ufy, e g & fav gy ae@se hitp:/peso.gov.in )

(For more information regarding status,fees and other details please visit our website hitp:/peso,gov.in)

2/5/2020
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o 3AFICH W U, §.-3 | LICENCE FORM LE-3
(faemiea e, 2008 Y W 4% W 1 & IR 3@ W (a)'&*f‘c?mll\

= b

/ i (See article 3(a) to (d) of Part | of Schedule IV of Explosives Rules, 2008)
(mzqzn?ra%f-avwmwara‘r12345mm&73¥ﬁ'ﬁﬁzﬁmﬁﬂﬁ#rﬂa#aﬁ6$ﬁwﬂwv

/ Licence to possess : (c) for use,explosives ot‘cluss 1,2,3,4,5,6 or 7in a magazine

7 Jm“fﬁ?r A, (Liceuce No E/EC/OR/22/363(E82730)
P 1 T9T (Annual Fee Rs): 6200/

1. Licence is hereby granted to .

Dhcnkmml District-DHENKANAL, Sm(e Odisha, Pmcodc 759016

&7 IR Jrefaed dT STl B
2, JTwiCaurdy & grfefer | Status of licensee : Individual

k sregifee frfafag sarent & e Rftasr §° . possess for use of Nitrafe Mixture,
Licenee is valid only for the following purpose. " Detonator, - & 39T & fav

aepafer favalent & FrwfRf@a R, s ik A & e Rt §

Licence is valid for the following kinds and quantity of explosives: -« (&) (a)

n‘-np\,-nnw---wh»"ﬂnvﬂf nnnn-ﬂnu»\nn-n-.-nw!.l ﬁmﬂ .n.l,lr.n.-.u,u.u.',w.nu-u-un.u-u;p,;n,ngnn-‘nuqq-n.\nnp

Ea

T L mp;}mpn.-_m.p

IH-ROTTET Ve [ 7
Sr.No.  Name sl Dea.:.rnphon - Class & Division Sub-division Qu'muty aLany one time ‘

Ly o Nieate Mixture 2.0 0 1700 K,
2 4. Safety Fuse : 6,1 0 10000 Mtrs
3. Detonating Fuse 6,2 0 - . 20000 Murs

4, Dctonator 6,3 ' 0 44000 Nos,

-

--------------------------------- v B B R e e B e e e e

(un Ry O wols (Hmﬁaﬂ?‘rﬁdﬁmﬁﬁ?ﬁﬂﬁr [3r7ede 3@ AR (& IreheT npafea & fo . G times

(b) Quantity of explosives-to be purchased in a calendar month[applicable for licence under article 3(b) and (¢)] : * asabove,

5. frafaf@a ey ) § aepaed afaw @ yie giel ¢ Ry . (Drawing No.) E/EC/OR/22/363(E82730)
The licensed premises shall conform to the following drawmg(s) TR (Dated) 19/10/2015

6. st sty fwifaf@d o w feura & The licensed premises are situated ot following address:
Plit No, PLOT NO,1833,1961 KHATA NO.1433/957, WA (Town/Village) : NIHALPRASADYTRRT utetr (Police Station) : NIIALPRASAD
TSI (District) DIIENKANAL T (State) Odisha TaHEE (Pincode) 759016
EEaNY (Phone) & AT (E-Mail) e (Fax)

7. = qu - 4 f@._‘r LIy » ) .

3!T’ﬁ W famTatds ?ﬁiﬂ'@ SHﬁ“'C ¢l ; : One High Explosives Store Room, One Detonator Store Room and Lobby
The licensed premises consist of following facilitics. .

8 3prifeT mre -y AU a Renes aifafEw, 1884 31 376 e frfae fewes e, 2004 & awda, aal ok
afafare wat 3 Peeiafa sumte} & ae gu amee 6 sy
The lieenee i granted subjeet Lo the provision of Explosives Act 1884 as amended from time to time and the Explnswcs Rules, 2008 framed there
wider und the conditions, additional conditions and the following Annexures,

. sugrr-rrmwszwwwm@ammaﬁwﬁwmmamﬁwraﬁﬁmgm

Drawings (showing site, constructional and other details) as stated in serial No, § above.

-+ ategalfS sifRel)y s swaraRd g IRgwinT @ it 3R sfaRfEe et
C L‘ll'ldlllmﬂ tnd Additional Conditions of this licence S|gned by the llccnsmg authority.
3. q\iT YFY DE-2 | Distance Form DE-2,
9, ug Jﬂ'ﬁf‘{ A 31 #2020 A ARATG @A 'Ihls licence shall remain valid till 31st day of March 2020,

ag snpity, s a7 3w e AR st ar sEREr v s 4 & vl fAfdse de-vind 3 swafla ga
T e i e ar sifsEer e A Ay e aRET AleET A9 S erer sudy F gl faayor & arpen @il ure s W
foreifaer ar wfieger €1 S W &, Sigt @@ w9 el

“This licenee is linble 10 be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this licence as set
+ for(T under Set VILI, wherever applicable, referred to in Part 4 of Schedule V or if the licensed premises are not found conforming to the deseription
shown in the plans and Annexure altached hereto,
Sd/-

T | The Date - 19/10/2015 Wgwa A6 fAFeeE Waa® | Joint Chicf Controller of Explosives
’ East Circle office, IKolkata

Amcndmc'nls
. /\mcndmcnt of Quantity o FExplosives/Monthly Purchase Limit dated : 20/12/2016

: : ol & ysaiE § AU e

Space for Endorsement of Renewal

Eer i T - Al A Ak LA WOERT & FEaei 3R T

; . ! 2/5/2020
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Date of Renewal Date of Expiry . Signature of licensing ay#fority and stamp
" 05/02/2020 31/03/2025 _ Dy. Chief Coiitroller of-Explosij_vg:s;:_‘,[\-!. hitbaneswar

A Al ; Rewes! B e G7 ¥ gAe @ e geedr R & onfler Wi aifdw srwre gl
Statutory Warning : Mishandling and misuse of cxplosives shall constitute serious criminal offence under the law.

2/5/202
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Form DE-2
(See rule 113 of the Explosives Rules, 2008)
(Distance Form 10 be attached to the licence)

Sufety distances required to be lcept clear around magazine for hiéh cexploslves or fire works or Tactory Heenee number E/EC/OR22/363
(E82730) in form*LE-3 granted (o Shrl AJit Sahu, S/o Late Gokulananda Sahu, At—I’O-]’S-Nlhalprnnn:l, City Dhenkanal, Odisha-759016 .

————————

Type of Structure(s) ) Salety distances meters

i Inside Sufety Distances(1SD) M UM
! Roomor Worleshop used in Connection with the Magazing 31 46
2 Any other Explosives Magazine or store House or Factory of the Applicant
3 Mugazine Office !
Middle Safety Dlstnnces‘(MSD)

4 Magazine Keeper's or Chowkidar's Dwelling house
5 Railway including Minerals and Private Railways
6 Canal (in aetive use) or other navigable water-
7 Dock or Pier or J ity
8 Public Highway or Public Road 113
9 Private Road which js PRINCIPAL means of. access to o Temple, Mosque, Church, Gurudwara or other

plices of worships, Hospital, College, School or Factory -
10 River Embunkment or Sea Embankment or Public Well
1T Reservoir or Bounded tank/rope way
12 Windmillor or Solnr pancl for Power Gencration
. T S

' Outside Safety Distances(QSD)

13 Dwiclling House :
14 Govi, and Public Building
IS Temple, Mosque, Church or Gurudwara or other Places of Worships R
16 Shops, Marlket plaee, Public recreation dnd Sports Ground, College, School, Hospital, Theater, Cinema

or other Building where the public are aceustomed to assemble
17 Faetary
I8 Buildings or Works used for the Storage in Bulk of Petroleum, Sprit, gas, or oflier inflammable or

huzardous subistances 5 ’
19 Building or Works used for Storage and Manufacture of Explosives or of articles which contain 226

Explosives
20 Acrodrome
21 Furngee, Kiln or Chimacy
22 Quarry or mine pit head
23 Power House or Electri ¢ Substation
24 Wircless Statioh
25 Warchouse or other Storage Building
26" Any olher Prolected works

. Overhead Electric lues
27 Blectric Power over head Transmission Lings above 440y ] 920
28 Electric Power over hiend Transmission Lines uptd 440V 15
v
'he Date 1 19/10/2015 . : E-ff’_*
For Joint:@!ﬁdl‘_-’coq'rrpj[c aglt Xplosiyog

East,Circle office, Kofkita™ *

,5"7\,? ot i
@, QL

Amendments )
+  Amendment of Quantity ol"Explosivcs/Monlhly Purchase Limit dated : 20/12/2016

“

" True Copy Attested

| Advocate

2/5/2020
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(faEmiea o, 2008 6 Sl smr | & IedE 36H) W () af@w' B
) Lo el F) .

Ji P W:){‘ S:,hcdulc IV of Explosives Rules, 2008)
#- i‘?ierEua‘ nrﬁ | WAty & wat 6 fawﬁ?:q"

(See article 3(a) to (

(I 3YA ¥ AU v wEg wwoad 1,2,34.5

LLicence 1o poss: [

I W, (Licence No.) 1 E/EC/OR22/300(E98095) 1 L .
FOHR FYT (Annual Fee Rs) 9800/ y a2y, "‘_1?,""'

o T
A '::5'« /{/f gy Cenp, ]

[ 15E; Lka 1,2.3,4,5,6 ar 7 in a mapazine

&7
\\,k ,
teence s hereby granted o > . -
e N ﬂ,' b R i .
i AJTT SAHU (3Tl / Qeoupier ¢ AT SAHLY, Sto Lawe U n'ku bahﬁ,‘?\: PO &PS-Nihlprosad, Town!/Village - :\IHJ\L!’I?;- 5 .ui'lhsu-iu " "\?
MIENKANAL Sinte-Odisha, Pincots - 159016 "-‘J i :.. 3‘ ' E _
o s AR A e ]
A 3Te mil Helded &y sy & é‘? \t }% Stw(k gt by Jf '.lE‘; ﬁj M
e 0 S 9IERfA Siaius of licensee ¢ Individual’ ~.“<’jf’ P?Tw' & »{ &
) o= o ST } ; N rele HJ e
oyt frafataa guiast & e e §) possess Toruse of \ttratc \‘hxture I)emh.l‘uﬁ' i hﬂtm Iuse, Electric and/or
© Ordingry Detonators, - %‘-MTUT R = LUl S

weave s valid only lor the tolimving purpose
ETadin Rrenca & feofafla e, gere si s & e ffme )

icenee 18 vahid lor the lollomnp kinds and quantily of explosives: =-{&) (a),

e s R R R

F-"-%-!'I!'N"IMM)' - F- ﬂﬁ_{ ﬁrhﬂ LA M'H—HII - I-HT% ﬁﬁmﬁsﬂlﬁ?l - M‘Iﬂa-q gra—i-r%—r"'“-" '--';%F-ﬁ—}h LT&, ?Tarq J
81 o, Class & Division Sub-division . Quantity atany one time
I. 240 800k
i v 20000 Mus
I | fevtric um.hvr ()rdmur;/ i)ctunu[um P o 44000 \'m
------------------------------------------ """'"""'""-"T.!"r::::"—"-"" T
@) B v wiels A @il S ara foenes e Iam?:ad 3@y (A T ST & ) 3 times
as ahove.

by Quantity of upioslvcs (o be purchased in a catendar umqtllfupplwnhlt.,fur lliﬂngc undap;u‘tnh. 3(b)‘uncl (e)]:
Pyrsfatie darfim Quifdah & aepsreer aRet &) gﬁ‘f @WE"[“ ol | ¥ "‘mﬁﬁ . (Drawing No.) E/ECIOR/22/390(E98095)
Ihe Jicensed premises shall vonlorm to U)L following, Jimwul}.wg" S festiss, ue‘““n L7/06/2020

eIt oRay feafdi@a ud w a8 e licer Sl promises mgaﬂu;nmiﬂﬁt* ltosving ud‘:l’*m‘g{ s ',
i PRAS

P11 N, 1833.1961,1833/9736, Khata No. 1433057, 1433?11 1T ”l T 1!|}11't;’} 1AL yfer g @m@Ar (Police Stution) : NIHAL PRAS.

SR (nsinet DHENICANAL e (%me i Odisha R (Pincode) 739016
LMY (Phone) 19938206689 g q J\um = 5 “}"N (Fax)
sropaiftr avyer A FwsiRia gfawd giofdse §) Granl Rﬂ’ﬁm Mgt
th licensed prenuses consist of lollowmg fe 1Ii1n.‘i - t 0% I .
TS ' I‘,

Sl gRa W it T?th’[ﬂ.?ff sfafasr, 1884 3%111_3#-% '_ﬁ':’{ﬁ?f faemes F’-I!q‘ﬁr zﬂm & 3w ot 3k wfaRea af sk

gt sometel & e @ e Jr{e;e?r"d?r St 8 t
g

e Boenee s granted subyect i thie provision bl xplosives Act 1834 as am;.nch:d Irom l:|m: to time and rIu.i \p]m[\ vy lules. 2008 Iramed (here under and the

conditions, additienal conditions and the ln'!umnp, Afinexies, "
L osdea wmA 88 wwn e T (e Hiiaton mﬂh Jﬂ'{ siwar famvr afdter e g\m
I)nn'.uu,u l».huwm‘] sile. constructional and bllu.. detailsng stated in: sbr}hl No: b ﬁhﬂ?o %

> aEpeinT SOEN R gErEe SN IS Y AR M SHaRiT ]

Conditons and Additfonal Conditions ol"lhis lits \.uu. &ﬁgﬁul by the! dl,tu;t.tug mllhfjrlty P

3 0 g&7 DE-2 | Distance Form DE-2

(id jt-*tfa&ql Airch 2025,
; _““ﬁfﬁ“- ﬁﬁﬁa Ae-vil & e war sgaftia s Jarafter 4y erell @r
i asﬁﬂl’l chﬁ By uﬁ et aRae Qs A wﬂ Herda -swa'z.f 2 4?"!1"1 g & 3=r“lm el ara Sy g ey o uﬁz{z: A v ¥
SIRT g |y gl

Phus eenee 1§ lable o be suspended or revoked Ior any vielation of the Act or Rules Tramed there urider or “the conditions of this licence as set {(fith under Set VI,
whereser appheable, referred 1o m Part 4 of Schedule Voor i the lieensed preniises are nol found conforming 1o the description shown i the plagds and Annexure

atached hereto

Zontrotler of Explosi

AR The Date - 17/06/2004) W e Fentew G | Joint Chiel

; AdufaRer & yeafwsy A R E
\puu. for 1 ndnmcmuil of Renewal

sreflaur Y Al qAicT iy arE e sty & g HR wee
Date ol-Renewal Date of Bxpiry Stanature of licensing authority and stamp

LIGGURICCIE ﬁmﬁﬁaﬁmmﬁmmwgmﬁﬂﬂr%mmﬁrﬁﬁmma‘rm

Statutory Warning ¢ Mishandling and misuse of explosives shall cmwﬂtule serfous criminal offence under the law,



e P e 1 m-;.m:_,u.gm‘sjﬁ-_&,j W T . ..

(SIRNGT AIe Prr 2012 81 Gty o8t s e ot P 135 8 X
s AR L e R A f £ b gi 3
JICENCE: : et g = €

(See S No.-3 of Schedule T aid rul
of Amimonium Nitrare Rul 2012

- femteas fafrafor gord werewaiy wjtam@m 3 & SuahT & fong/ @ |
& rom a store hguse attached to explosivey may i ncturing 1.

Licence to possess for use of Ammonium N i st
(‘ A . qf

STt T | Licence No. AIECIORPINSAI948) M,
il MU TEE Annual heenee Fee Ra: 1000~ § = "

ey
ARG ey ad) ) onel) @ - (gfy.

Licence is hereby granted (o ;

b ST r e tadividuay Ny il -
Status of lieence holder: Individual e e T Cellgmn it itihan o = L e _
2 Sy e Prafafaa vt gq du Frewtew fafmf gond @ o) G Titera #, o Ardde  waahr T, v g ooqfiy
Lacence is valid anly far the fullowing purpose ! Licence to possess for yse of'A'rnmdklimi}l Ifeute from a store house attachod to explosives manufacturing unit (ANFQ)
i gt s e @ fAnlaie amen W ferg Ay . -

Licence is valid lor tjie Tollowiing quantity of A onium Nitratg;

"ol wep T A g o S
i o g it
|| Quantity of Ammonium Nitate 1o be purehased in g
W financinl Yeor (Kgp.)
% 720000 i

I T e
Name and Deseription

| Ammonium Nitrate (Solid)

1 gt R Pmfafay sty & &Y b
The licensed premises shall vonlarm 1o the fo!l'uwingd.t‘&wing(ﬂ_ _ y
HIRG O BIT| Drawing No ; NECIORPSNE] A |.Naﬁ'ﬁafm'nmu
St qheg Pl vl e Rim 8 # M

I'he Licensed premiyes are situated al fullowing a_dgflm:

n

Plot No. 1833/1961 & 1833/9736, Kt No. 1433/957 & 143371111, mﬂt

ylenr i'é&ﬂﬂ Police Station N}balprusnd W[@ﬂtr&cllﬂfmﬁa i { i

1 8 | PinCode.; 759016%1 | Phone :$91w | H-Mail :-au'mls!bhé@%‘ﬂﬂfipiﬁﬁiq\ b | Fux : Tf
T ol i SR i . i

S TR Paffaa gt gugs g, | s -k 1 " ! } =

Fhe heensed premises consist off follawing facilies®y, e 7, el ; A

f'uluu'fl of one sture house , ; il ‘(\
7 I, e a3 e e frapes sifila 834,

¥ p e I R : ‘f
il ) 8 W o S S

The livence is granted subject 10 the provision of Explosives Act 18
addinonal condiions and Annextires.

(1) Drinwings (showing site, vonstruetional and other derails)
tn Conditions and Additiona) Conditions of this livenee signed )

' 1 - . ‘h 'l' i
> Py 2012 YR, e 9T e PPy U B el ol o)

e SRR 31 v 2025 T Aey )|
P hvence shall ceomudn valld i1} 3150 ity of Mareh 2035 |

i I [elew srfif, 884 413 olls w e s : '.: 'I e A ,ﬁ e 5, i HTEOT AR 4
tha \;;-”q-ﬁ}' R ot %j'ﬁrl”-iafmmm o nﬂg%“t’#!mm ‘*F{'*Tm I TRy ) et wrell b westsrt et v ST GRER, wor a2 gy

Fins licence i liably 16 b suspended o revoked for iy viglwion af I.I}c.-l!xp'ij;éngk-)&i:jii”-iisd pr-Aminoniuin Nitrate Rules; 2012 framed there under or the canditifis of this license, 1l the
hiecqnsed premises are nol fourid vonforming 1o the description ghown i the plans-and anpesure altached horeto,

&t | Dute 16/06/2020

SHERINT AR @ T GulT
' Endorsement for ranewal of licence:
TR BT Ry wifier ) ke & ar:,ra—m mﬁmi}rmm
1?’}10 of Rf‘-’i‘!’“’ﬂ ‘Date of Expity Signature of licensing authori ty

Sututory Wirnjug : Misuso of Ammonjum Nl!!';'-.i;i'lc shall constitu e 'mlarl'tiqs criiningl offence under the law,



| W i e L V) o <
e fawwles P | a1 Rvptes Priye ST TG JEY p.3 frﬁm’%wﬁﬁéfm THTE (UEHUw | Q‘&Tﬁgm‘*r. i
i

Conditions . e =

]

AT F UGt & fag, @ gy sy, Gfﬁ'ﬂﬁ%rw,mﬂcrowmnsmww) ot ¥rd Pyuferfasg

The following are'the conditions of licence number ATEC/OR/P3/15(A1948) to Licence to possess for us.

\mmounium Nitrate from a store house attached to explosives manufacturing unit (ANFO) in Form P-3 granted

the Chief Controller or Controller of ‘Explosives.

SN A1ERE BT HUSRYT SR ¥y wiersr SIS SR A e T s i e HUSTRU] ¢a 9 8 oo e
The Ammonium Nitrate shall be possessed only in the licensid storehouse or melt storage tank shown in the approved plan attached w
the License.

3rfan Arege @t amr o, O 3Hs e ot a3, SR 37, foll wep g & Sifars el g 1y |

[he quantity of Ammonium Nitrate in the premises or any part thereof shall not exceed atany one time the quantity for which License |
been issued, 2 _

STDT g1 Ul SURY Iy F1ee #Y vy gy ST GRT faew fvar s wfe e fae fby g smifrg Ade -
AT @1 SR 3T ST |

Spilled or sweepings of Ammonium Nitrate the waste Ammonium Nitrate collected from sweeping or spilled shall be destroyed by
license holder and account thereof shall be maintained indicating the quantity of the Ammonium Nitrate destroyed,

SRITUR) SR fafwfor qur wafeads & fg mﬁmm ot &1 fafafor ot wuldes & fog &Eﬂfﬁ UREY 7 9
uﬁamﬂz%ﬁmaﬁgﬁwﬁmwﬁﬁmw &%m-mumﬁﬁmﬁmﬁuﬁi 3 g ¥ f
o R s @i e 2 el of T @ o e g ot ool gy et TRV T 78 W RafAwfur gt wiofrad gfa
H T & I8%a § S 7 §) | y ; sl

I'he License holder and every person employed shall take all due precautions. for prevention of accidents by fire or explosion n 1l

ficensed premises and for preventing unauthorized person fiom having access to licensed premises and shall abstain from any act [rg
whatsoever which tends to cause or explosion and is not reasonably neeessary for the nurpose of works related thereto,

18] fawrles Frse a1 s yrivers @1 yd fofr wiefy # R SIS URER A 60 ot st o7 ulgefs v ufiesef
[ s | wftg g v s e 3 g sy ud uf¥ael erpsifty & ey " sy A guifo s |

No additions and alterations shall be carried out in the licensed premises without o previous sanetion in writing of the Ligensip
Authority, Such additions and alterations so sunctioned shall be shown in the amendtd plan attached to the Licerse, )
SRR G117 fafrwfon o waRad w3 qaderor Ud gl o e 5 ) 3 SR A B U Ui g weny sl
e fgar sma | s

he License holder shall appoint a compgtent person to supervise the operations shall be conducted under the supervision of h
vompetent person, ; -3 - :
fast Fdteror siferrd) ar <o & ar BN B sy ueR A g am o SIS STy Uge yarT @l snurht e s
SferaT @ @ Wt gl Iueey @ s Rregy feb' e g e war o arffias o 21 Pl SusHl Gd e wael) e
b1 el /Y T by ST R | :

Free access to the licensed premises shall be given ut all reasonable times 1o any inspecting or sampling officer and all facilities shall b
otfered to the officer for ascertaining that the provisions of the Act and these rules and the safety conditions are duly observed.

afe fren mfteTd a1 Adleror aifard SRRt @ ffee A ufRr § @ TRV A1 @ e a1 aRyehy a7
IR 1 e @ @ R, st O SrftreTd @ v ¥ Sl Sfem S 9w 8 ik w3y g IR & qrEe g
WO ar eafera) @ (Ren & ff%;‘%;ﬂamm g, WRaeae q SR I RicTiei o) P ey R O Wit e
[amfdy srafe ¥ surer @ R e | i :

IFthe License Issuing authority or the inspecting officer informs in-wyiting, the holder of the License 10 exccute any repairs or to make oy
additions or alterations to the licensed premises or carry out recommendations, which are in the opinion of such authority may pose
unacceptable risk and therefore the same is necessary for the safety or security of the premises or persons, the holder of the L jcenso sieall
execute the recommendations and report compliance within the period specified by 'such_:;xulhorhl'y.

S o1 frwle A g9 areh gefesel ok SR g @ wif gen & a1 A & e Reeay Ufery RurF v Rren
i & ity a?mfauﬁaﬁa, &l ot | p

Avcidents by fire or explosion and losses, shortage or theft of Ammonium Nittate shall be immediately reported 1o the nearest police
station and the District Authority, ., :

SRR sl w3 B Ry ey A T SHftret T R iy ety AEEe W fore wrarie ghifa o gou
QeI R WIS &) o 9 ud ' S '
License holder shall maintain records in the prescribed forms specified in Schedule IT Part 3 to ensure aceountabllity, identification und
traceability of Ammonium Nitrate and shall produce such records on demand to authority specified in rule 50,

SETIGTYRY, SrReE 11wy 3 A ﬁﬁﬁg U &-9  fore mfdiesrdt w) wifkies Ryauht TSR UG 0 (35 w5 vde s sl
@110 ARG T ST witeT ar WS &) e g s |

The License holder shall submit monthly returns of AN received, sold lusedistolen or short recejved and destroyed in the form preseribed
i Fonm R-% of Part 3 of Schedule 1] so as to reach Licensing Authority and District Authority within 10th day ofewery succeeding month,

pled] (e
ELACAEAR
For Joint Chief Controller of Explosives
East Circle office, Kolkala



AR U e g,
(lawplcr 08 %

“I | LICENCE FORM LE-1

PR e
(Sec article I 3~ 7
(¥0) Qe 9177 37 200 (@i 3 o : 7 3o
= Licence 1o manufacture C(ERANFO il
e e ) %%
¥ ence No.) : E/EC/OR/38/55(E9332. % ks :
dch BRI SUT (Annual Feo Rs): 1200/- WX o SOA . T
P ™ i i
- AFE L vl -'5-.-.:!&_.1
[icence is hereby granted to \f:ﬂﬁ"’ i . Gy d o e
. i T Ty l’.u\-‘!. ol aa
Shri Ajit Sabu (STUWI/ Occupier : Shri Ajit Sahu), ._ Eate Gokulnanda Sahu, At, P.O & P §- ragacreso M8
Fown Village - Nihalprasad, District-DHENKANAL, States Wisha, Pincode - 759016 b Cirela &S 8
e § O
b1 SR 3rga @ s 3 e
ST @) MR | Status of licensee Individual
g-_(aifﬁ Frafeld wair & fre A=y o ™ - o _
il , anufoiore o’ - §.€
ieence is valid only for the following ’ ANFO-E}D"%&%"WIFW%%HT
YUrpose - SR SO ;
IR [RWTEHT & AT fret, YR 3 AT fer ARy ) : ,
reenee is valid for the following kinds and.q_uallitity‘--ofpxpl_es_iy_(;:'s':f-rr-'-:'{@'«_(ﬂ) R A L _
9, Rttt bl ok B L T U -, _-—-\'ui-'--'l . ot b ---t-_-'-__--_-"------- T I e L o
7 ARSI TGaRUr SR T QU HIAT [ U Wiy o
Sr. No. . Nume and Descrintion Sub-division Quantity at fny ong time
S . L R a1 s R LOR.S S

ol Y (e SRR )
U

IR gt Sl ﬁ*g&]{k ing No) E/EC/ORA8E/55(93321 )
he livensed premises shall conform to the I'oliowin%)’ﬁqfﬁfj% 16/06/21 2@9@ oy
rawing(s): . ; Y b e

4%

o ¥ ;‘ .;{: : '\‘
I YRR YRR v WR e &1 The l_igénscd_;ﬁ@nfses;msq sittatoi g fiq[quw.‘iﬁg.%g: |
10t No. 183371961 & 1833/9736, Khata NO'I;“J'@?"‘ !433”‘1'1‘1:55":1‘ fTéﬁ&ﬁ_N-ﬂ]ugc) : N@llprusﬁ'd. Tehsil Gondia, Ql?'lﬂ UTAT (Police Station) :
d s HE bl RS 1y 4

fihalprasad - £l i B “ 5
TeTl (District) DHENKANAL/ %Y (Stare " Odishas  10FEHIS (Pincode) 759016
MY (Phone) - & T (1 : M (Fax)
IR afRR & Frafaifee ey Sfcifdy ‘ i
b ' o, - 1o s perattached A e i
he Heensed premises consist of following 3 i o0
4 oy i

wcthties. Vg b | : sl i T S 7
PRI 99 - 9y R gy esiess SR, 1884 37 et o8l f RIET faRgless P 2004 & 3ude, Wl av sifafes @t o
afeilee Surasel & onshiF veq BY ST @) St B : i 2
he hieence is granted subject to the provision of Explosives Act 1884 as amended from time to time'and the Explosives Rules, 2008 framed there under
uMmMMmMMWmWWMW“@@WMWW& bl kil e :
L Qudat FR Y s T aur B T @ gf,j?fﬁﬁfm_’*' :
Drawings (showing site, constructional and f;% [ "3_':‘ alls)as
LI T R GRIENG 59 RRRILS %ﬂ“ (13
Londitions and Additional Conditions of this lige '
30 HRIRY Annexure :
¢ S T 31 A7 2025, 7% AR et cerieeShall remanvalid: {Iﬂisﬁ{dayqr March 2025,
8 iy, iy o1 399 ol faefir Ryt 1 3ERGA v & 4pT 4 o Ry Py S secin STl T el gy SR @) 21l o)
Iaaslw% B 41 e SR URRR e a7 ey SIeTH 3uRY A 7fRf fervr & sy et yo o) w P ar ylrdga @ o wad) 2 S
3 WrLEN
1is licence is liable to be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this litence as set forth

der set Set 11, wherever applicable, referred to in Part 4 of Schedule V or if' the lHeensed premises are hot found conforming to tife description shown in
¢ pluns and Annexure attached hereto.

4

RRA 1 Ihe Date - 16/06/2020 WY get Rvples M | Joint Ch
TGO & YBTA W 1oy

Space for Endorsement of Rencwal

of Explosives
jytle office, Kallgity

East

AAIHRUT HT qkg AN St arta SIS WIAHR) & geier o vy
Duy of Renewal Date of Expiry Signature of licensing authority and stamp

mmmwmﬁmmﬂmmmmm%mmm HRTY BT

Statutory Warning : Mishandling and misuse of explosives shall constitute serfous criminal offence under the Iaw.
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he following are the conditions of licence number

]

o= T W -
_ e ¥ (3l o) o _,q:%qmaﬁ.ﬁmﬁeﬁ%féﬁmfnr%..fq
¥ E/EC/IOR/38/55(R93321) ] [

TEC/OR/38/55(E93321) for ;ﬁa')j';il_'actu;'e of ANFO explosives in Form LI [apeiets |
(d)] granted by Controller or Controller of kx plosives,

YRR A ad @Rl 1 euue e ) AT Y o ey B W sifve TENEM,  Rredh ferw argafies ol a6 o
[ .

The quantity of ANFQ. explosivesin the premises or any-part thereof shall not exceed at any one time the quantity for which licence ha
been issued : Bty

qu:w%mﬂ R g @) 15 deva G UG R R fasar siren sy ug ST vin @ wrd | Fefine g afds;
Sl R e gl w Ty | :

The ANFO manufacturing shed shall be protected by a'fencing at a distance of 15 metres and it shall maintain safety distance from protecte
works as specified in table 1 of Schedule VI, : : '

AgH $_11F IS A ARy yRenart uivarst s SR & SR foar s |

Work in the shed shall be carried out strictly in accordance with the faid down sife working procedures und instructions

UG [epTee) o) o e SR Fget st siffer aerand afd & 0 wdReni R s |

Ie ANFO explosives shall be manufactured under the immediate supervision of a qualified responsible person appointed by the licensee.
SIS sreles PR sk @ e ar ey YT 5 GGt Qurups fRwes! @y f‘aﬁnﬁir 1 I & a1 e ) el
G U1 ST e §, oifl a1 faeweds & wro er A QU @Y Qe & forg ol e Gaifenfai s |

I'he licensee and every person employed shall take all due precautions for the prevention of aceidents by fire or explosion. in the place or
places where the ANFO explosives is manufactured, hnndi::d orused. .

QUAYHS ARt & it oSt &) v g fawar g oiR st crfay B e & apefi SISt URYR @ g3 i Wi
&1 1) Ryr s | Y

Allspillage of ANIFO explosive shall be collected and destroyed at a sufe place away from the licensed premises vnder the supervision of
experienced person, - s )

Q%mqu?(sq 'ﬁ}ﬂﬁ'f’dﬁﬂ & fafsfor & fov wgar] sy i oy o w3 T Sugat feevsteo e @ s e wiw sy ST
SIRCGTRT ¥ T S |

All containers and mixers used for manuf; acturing the ANFO explosive shall after usetbe thoroughly cleaned with suitable detergent solution
and washed with witer, . . .

SRITT SR amfant uRwRY & 4l afar ¥ A & SIEarel ufar @ s Eny |

Ihe licensee and the employee shall be conversant With procédure to be taken during the emergency within the premises,

faelt FXYeror 2 g ot ard s wt el 1T O SR IR Y ey g War @ sl aie e sfifiRE wed
& fo10 [ i o g7 Mo & ey ar e et <l b e 9§ yreR oy v g, Y SWHRY B e iy
TUERH BIAE w0r]) | » e

l'ree necess o the licensed premises shall be given ay all féasanuh:l'c"l_imais u':ij.ahy'ffh'sp'éi:ling or sampling officer and every lacility shall be
allorded 1o the officer for asuertagining that the provisions.of the Act and these rules and the safety conditions are duly observed

ufit S SR o feRYeds s Rifa o SIERIGT URep &) Sty uReR ar IR, SGIRY a1 W 7 ) s g w1y
Rl ar e ae & R an 0t Riosieell ) fraii BY1 @ forg,  sifan ki @ wed & ok gl ar aferd) @t e
U Ul RUe ¥ 18T YRa & R sirqyas &, PR e & O SRy Ui g Rrefeeil &) Py s o 0 R ey 3y
ARl srafd d s srparer @t R s | ; i

IF the licensing authority or a Controller of Expioszvebmtmmm Wwriting , the hole

additions or alterations to the licensed premises or machinery, tools or fappara
sueh authority may pose unacceptable risk and so necessary for the safety of ¢ orofl=site of (He premises or persons, the holder
ol the license shall execute the recom mendations and report complianee within the period specified by such authority.

Sl ) [aeple & wror gl gifearolt S FOunleal Gt il et a7 o & ey Faedn gfery @ s s wife g
{41 SFTUE W & iRl wrafe e RN &) s} | AL,

Accidents by fire or explosion and losses, shortage or thefy of explosives shall be immediately reported to the nea) stpolige station aid the
licensing authority and local office of the licensing authority. . :

rof the licence to excoute any repairs or to make any
oulirecommendations, which are in the opinion of

O Uy TR Qe e
o Far Joint Chiel Controlef of Explosives
e, SICDBIE | East Circle office. Kolka(y

 True Copy Attested

Advocate
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U GIHIN | (Juv'rlmu-ut of Indin
arforey 3R Feh Harey | Ministry ol Commerce & Industry
ﬂfﬁwamﬁm‘mﬁﬂ?&nw (tw ) | Petrolenm & Explosives Safety Organisation (PESO)
HH- mw’ Formerly- Department o Explosives
FHTTETT ™ - 201 §iqi s, Taewsmi-ondwEtei e, wig y@, wie 62 6, s@i@-d), | office Space - 201, 2nd Floor, NSIC-IMDC Building, Dharmapada Bhawan, Plot No.
6, Block-D,
ﬂ%’d’( ah?flﬁmm%‘c' ‘:ﬁﬁ’ﬂ | Mancheswar Industrial Estate, Bhubaneswar 751010
W1 (Phone):- 2397490 | BaT (Fax):- 2397356
'&F AT Email: dyccebhub@explosives.gov.in
T (No.): E/EC/OR/22/390(E98095) fEI® (Date): 07/03/2025
IFard | To,

Shri AJIT SAHU,
S/ Late Gokulananda Sahu, At, PO &PS-Nihalprasad, Town/Village - NTHALPRASAD

District-DHENKANAL, State-Odisha, Pincode - 759016

Plot No.1§33,1961,1833/9736, Khata No.1433/957, 1433/1111, UTH NIHALPRASAD, fodl DHENKANAL, 9 Odisha ¥ fqemiee & AmeliA & Sudh & fa wsa &g

fereTeeR T, 2008 & SfeRTd LE-3 W STRT SRS © E/BEC/OR/22/390(E98095) % Td)iav0r Tgef 7)

Subject: Posscssion for Use of of Explosives [rom magazine situated at Plot No.:1833,1961,1833/9736, Khata No.1433/957, 1433/1 111, NTHALPRASAD, Dist. DHENKANAL, Odisha -
*77" Licence No.: E/EC/OR/22/390(E9R095) granted in Form LE-3 of Explosives Rules, 2008 - Renewal regarding

TEIed | Sir,
TYaRT FUTRT s R T T 146772 19 04/03/2025 F1 He TR0 B | fivwies f1am, 2008 & ofed TU LE-3 H WIRY SRR RATS 31/3/2030 7 Adiigpd B g6 w1 &
RICR EIEIRG

Reterence to your letter No.: 146772 dated: 04/03/2025, the subject licence duly renewed upto 31/3/2030 and issued in Form LE-3 of Explosives Rules, 2008 is forwarded herewith.
SR & it Fdteor 8 Fua FafefEd axaas e 31/03/ 2030 T T80 59 ST F 99 A0,

For further renewal of licence, please submit the following documents so as to reach this office on or before 31/3/2030.

ey g | H faftied qof ud gl sideH |
.-'\pplh_a[mn in Form RE-1 duly filled in and signed,
e 41 e Y & SRR grew! 1. faziptess A, 2008 & g SifaTge HMde Wéd W Guesy $-27Ta G & A1 § wEee Qe SfTaTsA o i o g

Licence fees renewable for one to ﬁve years, to be submitted online through e-payment facility available on online application porta! under the Explosives Rules, 2008,
o ST W & W A

Original licenve with ||qpinn\l plun

Huar g ey 1 fqunied fum, 2008 $ fra 112 @1 o dad gem

In this conncction, please also |cf01 to Rulc 112 of Explosives Rules, 2008,
. ﬁwﬂzﬁ%m%g&mé-u aﬂﬁ%ﬁfﬁ o oY R T 98 e vy 34 raterd Y sl S (ST e & Rre an e |

Indent for purcluse of explosives -.Imll hr: pl.!ud in RE-11 with the supplier and copy of the same shall be sent to thl‘- olfice {hat applicable for fireworks store house)
ﬁgiawmﬁfmﬁmﬁfﬁﬁm Be Tl & aff & omd-7 ® wigd @t it | fageolt 59 emaiey & Fafaa F 10 TRIE T U8 Ugd oI ey (Sfemaren

#F‘rq*rrll:ﬁ‘f ) | Please submit quarterly returns of explosives in RE-7 af the end of every quarter so as to redch Ihlh office by 10th of the succeeding yuarter.(Not applicable for

fqw .

fireworks store house)

T SR SR e e GRT ) weh o SuRie R F ded T 34 e BT S0 YR 6 gie, W SRR 1952 % el o I @ # senen
ST B 910 sefre? 1 divaen 38t rftfaam & fyifa gt

All blasting operations shall be carried out by a competent person holding a valid shot firer's permit granted under above rules. However, blasting operations in mines coming under the
purview of the Mines Act 1952, the blaster shall have qualifications prescribed in the regulations framed under the said Act.

YT | Your's faithfully

(ﬂﬁTﬁTﬂT% | Subasis Ray)
SUHHA {apYee @ | Deputy Chief Controller of Explosives
‘jaal"d'\' | Bhubaneswar

uﬁﬁlﬁﬁﬁm Copy Forwarded (o:

1. e qﬁﬂa? (District Magistrate), DHENKANAL (Odisha)- ge-T F o (for information.)
[eERece: faepTea 7@ | Deputy Chief Contioller of Explosives

HH%T’HU Bhubz ieswar

(3 TR S e Bt R, Yo 3nfE & R gHRY TTUIE hitp://peso.gov.in TH.)

(For more information regarding status,fees and other details please visit our website hilp:/peso.gov.in)

This is system generated document does not require physical signature. Applicant may take printout for their

Note :-
records.

Digitally signed by SUBASIS RAY
Reason: Licence No. : E/EC/OR/22/390
tocation:Bhubaneswar [ES809S]
Date:07-03-2025 18:42:19 PM



Licence Endorsed under Rule 107(3) of Explosives Rules,2008

By Shri Dr. Ruab Ali, Deputy Chief Controller of Explosives, Bhubaneswar on 13/07/2020

3 YT TT. §.-3 | LICENCE FORM LE-3
([apiee Fram, 2008 T 3TTET 4 % HIT 1 F 3T 3@) U (6) SR

(Sce article 3(a) to (d) of Part 1 of Schedule 1V of Explosives Rules, 2008)

(1) SUENT & o wes g Waf 1,2,3,4,5 aratf 7 & faemiess ar fedh Aol & atf 6 & fawpies W & v gt

Licence to possess : (c) for use,explosives of class 1, 2,3,4,5,6 or 7 in a magazinc

SFFGI ¥, (Licence No.) : E/EC/OR/22/390(E98095)
It i 2T (Annual Fee Rs): 9R00/-

1. Licence is hereby granted to

Shri AJIT SAHU (Gfﬁlm'fﬁ/ Occupier : AJIT SAHU), S/o Late Gokulananda Sahu, At, PO &PS-Nihalprasad, Town/Village -
NIHALPRASAD, District-DHENKANAL, State-Odisha, Pincode - 759016

W1 ST o 3 o 3
2. 3TRfIYTY Y WIFRURTY | Status of licensee : Individual
3. apfty frgfafd valem! & feru fafm=a 21 ~ possess for use of Nitrate Mixture, Detonating Fuse, Safety Fuse, Electric and/or
Licence is valid only for the following purpose. " Ordinary Detonators, - T ST & Y
4. 3y faepled & Fmforld fred!, TeR iR e & fore R 3
Licence is valid for the following kinds and quantity of explosives: -- (@) (a)
£ AW IR fdavo T 3R UHTT JU-JHTT T e v v
Sr. No. Name and Description Class & Division Sub-division Quantity at any one time
1. Nitrate Mixture 2,0 0 4500 Kg.
2 Detonating Fusc 6,2 0 20000 Mtrs
3. Safety Fuse 6,1 [ 10000 Mtrs
4. Electric and/or Ordinary Detonators 6,3 0 44000 Nos.
(@) fort U salst g § @S oM aret fahled @ HEl [S1Tw96 3() 3R (M) & i Srgaife & ferg) 3 times
(b) Quantity of explosives to be purchased in a calendar month[applicable for licence under article 3(b) and (c)] : " as above.
5. Frafofaa Yarfem dariEh @ o afeR B g gt 1 @A . (Drawing No.) E/EC/OR/22/390(E98095)
The licensed premises shall conform to the following drawing(s): . ' feAiE (Dated) 17/06/2020
6. Gﬂﬁﬁw mﬁm@ﬁ%l The licensed premises are situated at following address:
Plot No. 1833,1961,1833/9736, Khata No.1433/957, 1433/11 Jill . NIH D
S O YR arrporieg e NER L s ap
7T (District) DHENKANAL 4 (State) Odisha OF1&1E (Pincode) 759016
TIHIY (Phonc) 09938206689 3. Ad (E-Mail) Wl (Fax)
7'..'Ii. e i : E. '\Sﬁ‘ﬂf{ .( E.%F.P . : Regular Magazine
e licensed premises consist of following facilitics.
8. a{ iy w7 - I TR QYRR fp s Siffiad, 1884 SR 993 S1efi ARy fawpieds fam, 2004 F Suell, 7 ik sifafvam Wl o Fafdfea Surel &
@0 §U SFerd 1 ST €1

Thc licence is granted subject to the provision of Explosives Act 1884 as amended from time to time and the Explosives Rules, 2008 framed there under and the conditions,
additional conditions and the following Annexures.

. SUed A Y. 5 T g1 ST Wt (@i, Aiaator FEeh R o fawo afkfd #3d go)|
Diawings (showing site, constructional i other details) as stated in seriul No, 5 above,

5 a@ﬁmﬁemmmﬁﬂwwﬁﬁaﬁmﬁ sifaffa sl

Conditions and Additional Conditions of this licence signed by the licensing authority.
58 @W DE-2 | Distance Form DE-2.
gag \’Il—fﬁlﬁ ARG 31 Tﬂé 2025 d fAfmr=g ?%Tﬁl This licence shall remain valid till 31st day of March 2025.
g SFa, it a1 3yd aﬁﬂ#!‘&?ﬁ:ﬁﬁmﬁn v HIT 4 3 T e Reyn F o qun Suafia 5w sy @t odl &1 st s Ak
ﬁmnﬁmzﬂ"ﬂmmww afRfer fraur o SRR Y TTT W R Fyeifa a7 Hfveed @t o wad! 8, o) a8 el

This licence is liablc to be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this licence as sct forth under Set VIII,
wherever applicable, referred to in Part 4 of Schedule V or if the licensed premises are not found conforming to the description shown in the plans and Annexure attached

o

hereto.

Sd/-
GSipict | The Date - 17/06/2020 m'ﬂ@ﬁmﬁm | Joint Chief Controller of Explosives
East Circle office, Kolkata

iR & yFiE & R we

Space for Endorsement of Renewal

BEIERUEIRINEE] A Bt AR SR WY & FRaer ok e
Date of Renewal Date of Expiry Signature of licensing authority and stamp
07/03/2025 31/03/2030 Dy. Chief Controller of Explosives, Bhubaneswar

: Freplest @Y Tod &1 A Ta U1 30T geuanT fafty F areft i gifss srRTy g

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

Note :- This is system generated document does not require physical signature. Applicant may take printout for
their records.

Digltally signed by SUBASIS RAY
Reason: Licence No. : E/EC/OR/22/390
Location:Bhubaneswar [E98095)
Date:07-03-2025 18:42:35 PM
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Form DE-2 (W
(See rule 113 of the Explosives Rules, 2008)

(Distance Form to be attached to the licence)

Safety distances required to be kept clear around magazine for high explosives or fire works or factory licence number
E/EC/OR/22/390(E98095) in form LE-3 granted to Shri AJIT SAHU, S/o Late Gokulananda Sahu, At, PO &PS-Nihalprasad,

Odisha-759016 .

O 00 3N

11
12

13
14
15
16

17
18

19

20
21
22
23
24
25
26

27
28

The Date : 17/06/2020

Type of Structure(s) Safety distances
meters

Inside Safety Distances(ISD) M UM
Room or Workshop used in Connection with the Magazine 41
Any other Explosives Magazine or store House ot Factory of the Applicant
Magazine Office

Middle Safety Distances(MSD)
Magazine Keeper's or Chowkidar's Dwelling house
Railway including Minerals and Private Railways
Canal (in active use) or other navigable water
Dock or Pier or Jetty

Public Highway or Public Road
Private Road which is PRINCIPAL means of access to a Temple, Mosque, Church,

Gurudwara or other places of worships, Hospital, College, School or Factory
River Embankment or Sea Embankment or Public Well

Reservoir or Bounded tank/rope way

Windmillor or Solar panel for Power Generation

180

Outside Safety Distances(OSD)

Dwelling House

Govt. and Public Building

Temple, Mosque, Church or Gurudwara or other Places of Worships

Shops, Market place, Public recreation and Sports Ground, College, School, Hospital,
Theater, Cinema or other Building where the public are accustomed to assemble
Factory

Buildings or Works used for the Storage in Bulk of Petroleum, Sprit, gas, or other
inflammable or hazardous substances 359
Building or Works used for Storage and Manufacture of Explosives or of articles
which contain Explosives

Aerodrome

Furnace, Kiln or Chimney

Quarry or mine pit head

Power House or Electric Substation

Wireless Station

Warehouse or other Storage Building

Any other Protected works

Overhead Electric lines

Electric Power over head Transmission Lines above 440V
Electric Power over head Transmission Lines upto 440V

90
15

For Joint Chief Controller of Explosives
East Circle office, Kolkata

Note :- This is system generated document does not require physical
signature. Applicant may take printout for their records.

Digitally signed by SUBASIS RAY
Raason: Licence No. : E/EC/OR/22/390
Location:Bhubaneswar [E928095]
Date:07-03-2025 18:43:30 PM
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(I VIII | Set VII)

Aoy af 1,2,3,4,5,6, 3R 7 % Rrewiest @t Rt a1y 8 v & g wew ga s, 3 (srede 3 @) @ ) ﬂ’g’agﬁwﬂamﬁﬁwmﬁvﬁw
Prafaf@a g

TR VT g S aret ST ¥, B/EC/oR/221390(E98095) Tt 3rd

The following are the conditions of licence number E/EC/OR/22/390(E98095) to possess for sale or use, explosives of Class 1,2,3, 4, 5, 6 and 7 in a magazine in

I

=)

bed

&

A

&

3

=

10.

el ar el & sifiles aof & favwtew! @, o

<1 e e T 8 e s ) Ml e

Form LE-3 (articles 3(b) to (c) ) granted by Chief contraller of Iixplosives or Controller of Explosives.

e el oft wve Rt et ot mian i g e @ aiftye i e | ;
The quantity of explosives on the premises at any one time shall not excecd the licensable capaeity.

ﬁ?ﬁ%ﬁﬂﬁ%m%iﬁtzwﬁmﬂﬁmﬂﬂw 1 ahu@sﬁ%anmﬂ%ﬁffmv&ngﬁmmﬁm
The magazine vsed for storuge of explosives shall maintain safety distunce specified in Schedule III and annexure to the licence.

Hroflr et it g il faepteest &, ol g st ¥ ARG 2, T8 o 3 Rig ok 19 7@ 91 § g Y 1 SR T IUGT & 7@ o1 & Ry
el b o sy e |

The magazine shall be used only for keeping all explosives specified in this licence and of receptacles for, or tools or implements for work connected with the
leeping of such explosives.

Uil ) @it b1 pred SR RreYerst op) dier) e e ey et aomd Aty & st Ry s |

The opening of packages and the weighing and Enckin zof explosives shall not be carried on in the mugazine,

T S 1 S et o Wt 8, Aol A @i 3@ o o 9 & v ), U9 verd 7 ey @
1§ Tt R are a1 S die v erad R Sieet, R g B o o et o @ faveless i e aret o a1 € A
fawmle Rt a1 avi & fvwle ae = uge v g -

(%) 2 (Trgee frgon, @ 3 (5 Tifte) %ﬁﬁmm.aﬁamumkmﬁasnﬁaﬁm&m&ﬂﬁﬁaﬁn T 2 & Sfaifd Siatel fiewies
e el Rt 2BTs e it ST el €, Ueb gy a e R el ot R rore o i @ o W 2 |

() @1 6 YT 3 %sﬁm@mw\mr@w |

(%) @ | & e SfF eTe) ee 1 ST v g |

Two or mote description or explosives which may be permilted to be kept in the magazine shall be kept only if they are separated from each other by an
inlervening |u||'l:'lt:'u|1 al'such substarice or character, or by such intervening space, as will effectually prevent explosion or fire in the one communicating with the
other; Provided that—

() the various explosives of Class 2 (nitrate-mixture), Class 3 ( nitro-compound), safety fuses belonging to Class 6 Division Lanyd detonating fuses belonging to
Class 6 Division 2 as do not contain any exposed iron o steel, may be kept with each other without any inlervening partition or space

(¢) Detanators belonging to Class 6 Division 3 shall be kept separately,

(f) Gun powder belonging to Class | shall be kept separately,

a1l 3 (IS W) & s #, I P AR 9 ueb St I & v Riam o ot @ R Al & Al a6 v
S |

Explosives of Class 3 (nitro compound) shall not be kept in the magazine afier the expiration of one year from the date of their manufacture except with the
special sunction of licensing authority.

%ﬁéﬁ%ﬁﬁ%ﬁiﬁﬁﬁﬁ%ﬁﬁﬂhﬁﬁ@ﬁWa&‘ﬁﬁﬁrﬁ%umﬁmﬁﬂﬁwwmw%mﬁwmﬁm
2 |
mtﬂa”m-ﬁﬂvgﬁ&a’?%aﬁmﬁﬂwwﬁrﬁﬁmﬁﬂmﬁwmﬂm&fwmﬁmwﬁmﬁanﬁqﬂ%heiaﬁaaﬁﬁarcﬁ
Sfaft R 7€ 1 i TR pToTEn 5 SRUY Sie IR T SR HIT ) ST % SRGRe e |

(i) 57 I Fless A Yeaal 17 X6 S & R0 A1 Sauiiawu 41 A1) Wi a5 ) it % Rew 9 % R 1w 8 eR
ST 7 oI 5y o & Iuged Tl I8 o g o gt o € e ) U fawpiess o Foer & forg O3 P &1 argurer &om o g
Ty o fawnless e Sl & |
Explosives of Class 3 (nitro compound) shall not be kept in the magazine after the expiration of one year from the date of their manufacture except with the

special sanction of the Controller of Explosives.
(1) When such sanction has been given, 1 wrilten certificale showing the period covered by the sanction shall be obtained from the Controller of Explosives at

each inspection, and shall be kept by the licensee and produced on demand,
(i) When an explosive owing to its being no longer of standard purity or owing to signs of liquefaction or of exuded nitra-glycerin or liquid nitro-glycerin or
liquid nitrocompound is no longer fit for storage in the magazine or store house the licensee shall comply, at his own expense, with such directions as to its
disposal s the Chiel Controller or Controller of Explosives muy issue.

35? fiufen @1 g weR whifor foar smem o 3§ v Sfaa a1 siaaRd v s f
feremtee &1 el S geure & ary 3ivds TS I | Afterdt s # erfl &9, Qe 3 R guremen fre 3w e T w@ smon ayn iR s,
Sl 76T ) eI S # el @) el €, 9 W S W) avel o) R e e sier Hiegg 1 %R - T Rl i 1 e o e g & fem
i) 9 el o 2l ot e T R e v s e @ forE A 6 ilen aee) 3 Yo 3 fepies A i a1 Rrestes war T |
The interior of the magazine and the benches, shelves and fittings therein shall be so constructed or so lined or covered us 1o prevent the exposure of any iron or
steel contact with the explosives, Such interior, benches, shelves and fittings shall so far as is reasonably practicable, be kept free from grit and shall otherwise be
clean; and in the case of any explosives liable to be dangerously affected by water, due precautions shall be taken to exclude water there from;
Provided that so much of this condition as relates to precautions against the exposure of any iron or steel shall not be obligatory in a building in which no
explosive other than explosive of the 1st Division 6th (Ammunition) Class is kept.

. 4l i cieb ol el favepes e v @ o sppafter 08 wda & fre ffa v @1 e e af e s wid g g d

el o1 e s e vrerd! wee udien 3 iy ae de &) e @ o ae B e sl ol S @) warye S A8 @ da

e il e adlenmn & fore u i faell u ot & e et ameres & R g e eyt 3 frg wmd &

o g iR o a9 ur aifttes e T ve @ Aol @ daw ¥ A T i) S wla & R ey 060 B o § oRe T8 ar o R
b e G & e b forg et R A ke at i § 1

If the lighting conductor is tested by the Controiler of Explosives, the licensee shall pay the fees prescribed for test. In the even of the test pruving unsatisfactory,
the same fees shall be payable by the licensee for each subsequent test until the lighting conductor is passed by the testing officer as satisfactory:

Provided that the fees payable for a single test shall be charged for all tests made on a conductor during any one day :

Provided further that where two or more lighting conductors are attached to one and the same magazine, the fee for the testing of all such conductors shall not
excced the fee prescribed in this condition lor westing u single lighting condugtor.

YR ) S R T A, UL S AT IR s ad A S iy 38 Rl wrel s g are wew gy i s
ﬁﬂﬁgwﬂwﬁ oif, Faurarare s Gt il o o ward, R Riewte & s @ an amn o e 81, frg 3 i & amon Ot v, FuR
WHEY

el ofo arefl ot vy afdfer 16 @ ot aqmm ) 4t foremle 611 a1 g1 . '
N S Wl 1 d M, S Eilg U1 §RTT & STl o e gl €, 08 el viaet o ey B anen % Y 8N RO e 91 R les e v g |
Due provisions shall be made, by the use of suitable working elothes without pockets, suitable shoes and by searching or otherwise or by such means, for
preventing the introduction into danger area of the factory premises of fie, Lucifer matches or any substance or article likely to cause explosion or firc, but this
condition shall not prevent the introduction of an artificial light of such construction, position or character as not to cause any danger of fire or explosion:
Provided that so much of this condition as applies to the exclusion of iron or steel, shall not be obligatory in a building in which no explosive other than an
explosive of the Ist Division of the 6th (Ammunition) Class is kept. N "

LSRN ~ a8 A - P - - ~
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W OFE 643

1. SR T IRE-3 ST B4 AT HE.-5, SRI Rl &Y, o et et 367 aitivela ST T YT S tqRhTee H, 2008 & SR e
fass o) aifﬂﬁrﬁa?w&mﬁamﬁmaﬂ%aﬂmﬂaﬁmﬁwwwmeﬁmwﬁﬂ | ¥t e fafge viwemi 7 gy dwerifed g |

The licensee shall keep records and accounts of all explosives in Forms RE-3 and RE-4 or RE-5, as the case may be, snd exhibit the stock books and records to
any of the afficers authorised under the Explosives Rules, 2008 whenever such officer ity ¢ull upon him to do so. The stock baoks in the preseribed proforma

shall be page numbered.
12. GRER H I ufaed a1 dadlel SR Wikt & it R el B areh ol srmiRemd Ot foedt e w1 SUTTT BT it 39 PR Srggaa
ifterd) faffde &% |
No changes or alterations shall be carried out to the premises without
that may be specified by the licensing authority in this behalf,
|3,13‘rmﬂ=fmﬁw1ﬂwaﬁﬁmaﬁf@4faﬁw£mﬁmrﬁ{maﬁﬁmﬁaﬂﬁm’rm) | 9, forelt Ut et fawpiess & wusRy & firg
Boll Sf3uaers € o © it SR e 9T o SEe e Wit @ ea & | ,
Magazine shall at all times be kept in state of good repair (or maintained in good condition), The licensee shall report to licensing authority forthwith, if the
magazine becomes unfit for storage of any explosives for any reason whatsvever,
Wﬁana@ﬁﬂmﬂsﬁﬁuﬂwﬁm:ﬁmﬁmﬁwﬂmmﬁwﬁwm [
The licensee of the magazing shall submit quarterly retum us per sub-rules (3) and (4) of 1ule 24 of these rules.
14. UG el ) 1 N AU BN & O FHHN AN S WHHY e S W 3R epredael] 3 Rrw it ol |

Any encroschment of the safety distance shall be inmediately communicated to the licensing authority for necessary advice and action,

15. R I fereplen a1y G e SRITUNTY ST SITe & 1 St Qo1 ST T ), Tes W He foru, e ) ot |

The licensing authority shall be immediately informed for advice if'any explosive is found deteriorated or unserviceable.

"arﬂ%ﬁ‘f%?ﬁz@sﬂmmmﬂ%mﬁmwaﬁawmnwmﬁmﬁaﬁmﬁmm IR v 3 #1 faffor
At & uget & fee G e & e of w1 ub |
The explosive piackages shall be stocked in such a way so as to allow movement of at least one person to check the condition of all packages stored and to read
the manufacture particulars of cach package.

s arere] ait 4l o ferg wierer wumiva e @ ol il e A 10 o @ st T S
The resistance of the lightning conductor to earth shall be as low os possible and in no case be more than 10 ohms.

17, TSl 8wy ol 15 Hiex @ gt & oferic 1 e T 7 g a1 STl W e e & et |

Adistance of 15 meters surrounding the magazine or slore house shall be kept clear of dricd grass or bush or flammable materials,
18. et & yedes O o, o1 3R ArToilT & e e o <81 ), 41w et & ferg udlen et |
Every package of explosive at the time of bringing inside the migazine shall be examined for its sound condition.
M%fﬂ-mmmﬁmwmﬁwmﬁn’f% 3ifire @t 1 ve fear s |
Not more than 4 persons shall be allowed inside the magazine or store house at any one time,
20, fawleasT & wrefl el &1 uforsfier 7ei § ger R smem si 7w w5 e ome |
Lmpty packages of the explogives shall be removed at the earliest and destroyed. \
21, W@Wﬂ?ﬁhﬁﬂﬁ%%tﬂmwkaﬁmﬁmﬁmﬁmﬁﬁmmm [
The licensee and the employee shall be conversant with procedure Lo be taken during the emergeney within the premises,
22, frftegon g sifi ) ot st uffkg el oR arge uReR Sfellel W0 ¥ uger| faun smem iR g Wi o & e i sfifon ok o g
& QuEe 3R e fRifoal ) e, T o o TET . Tl Y e glaw wer @ s |
Free aceess fo the licensed premises shall be given at all ressonable times to any inspecting or sumpling officer and every fucility shiall be afforded (o ihe officer
for ascertaining that the provisions of the Act and these rules and the safety conditions are duly observed.
3.90Q srggree mivend a1 frewtes P it ot sem uftwt o g, 2o 1l JuEl B Ul Wi e an ufvesf ar vitad el O
mtmﬁnﬂm?%aﬁaﬁmﬁmﬁqﬁmmhﬁqmas SIS 1 ATER ul Sl P G & Ry ofasus 8, sEwiyRS Rl o)
Fefee @y siie Ry smafy 3 siiaw srurer Rad 39 wiitesrd &) 2 |
IFthe licensing autharity or a Controller of Explosives informs in writing, the halder of the licence to execute any repairs or to make any additions or alterations
1o the licensed premises or machinery, tools or apparatus or carry out recommendations, which ure in the opinion of suéh authority may pose unaceeptable risk
and so necessary for the safety of either on-site or oftsite of the premises or persons, the holder of the license shall execute the recommendations and report
ified by such authorily,

ompliance within the period spec
2 gﬁlgfé'm}ﬂﬁ?%1ﬂp?@#qeﬁﬁ%ﬁmmﬁwﬁnﬁw@ﬂaﬁ@amﬁmﬁmﬁ@u@wm/mmﬁwm

T |
The licensee shall purchase authorised explosives! lreworks or safet
possession and sale from the magazine.

25. 10§ oifilep @ TR g @ are anfermiin werdt @ it o ve & R
(@) St et B e 3 AR Mew a gl v g, 125 St ) 145 €l @ P, vhoafia g
() el (S §U T) ) 16 e el cafdTel vere 3 fi sud St W s @i 10 < e, @ B 3 R B

The possession and sale of fire-crackers generating noise level exceeding,
a) 125 dB(AT) or 145 dB(C)pk at 4 meters distance from the point of bursting shall be prohibited;
b) For individual fire-cracker constituting the series (joined fire-crackers), the above mentioned limit be reduced by 5 logl0 (N) dB, where N = number of

crackers joined together,
zaégéué;ﬁw;;ﬁ%mm' 1 T Tl 7 e 99, G 0 5 G e IR SR s ol e s el e
|

Accidents by fire or explosion and losses, shorta
and local office of the licensing autharity.

ifafea 20/ Additional Conditions :
1. me* maﬁmmﬁm, Eikscnii i 18 SHPT AT B 1 Thie leensce shall not exhibit, possess and sell fireworks of foreign origin.
P Y A [hles P
For Joint Chief Controller of Explosives
[ | East Circle office, Kolkata

prior approval of the licensing authority and the licensee shall comply with any condition

16:

¥ fuse us mentioned in the list authorised explosives from a licensed factory or company for

ge or theft of explosives shall be immedialely reported to the nearest police station and the licensing authority

’

Note :- This is system generated document does not require physical signature. Applicant may take printout for
their records.

Digitally signoed by SUBASIS RAY
Reason: Licence No, ; E/EC/OR/22/390
Location:Bhubaneswar [E£38095]
Date:07-03-2025 18:43:06 PM
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las0l B 3/ - SITE PLAN OF MAGAZINE
| 220 s e - - S CALE- 14000 . |
RN Cemented trough filled with clean water SITE_ADDRESS FOR MAGAZINE ' :
P L A N R i_ - ISR No. DESCRIPTION CLASS  DIVISION  AMOUNT
SCALE - 1:50 lAT VILL: - NIHALPRASAD; P.O & P.S:- #1.  NITRATE MIXTURE - 1 = 4500KG. |
T NIHALPRASAD, TEHSIL ~GONDIA PLOT No.. - 1833, 3 SAFETY FUSE Vi 1 40,000MTR. ]‘,;
25 thi. D.P.C KHATA No.: - 1433/957DIST “DHENKANAL, #3. DETONATING FUSE VI 2 40,000MTR.
f . A i : . X ) — I.
—~7' type Ventilator RLY. STATION: - DHENK.ANAL, 44 DETONATORS Vi 3 44.000Noz. ﬂl
Lightning Arrest 5 2309 R — Conntiinang 7 ASTATE: - ODISHA-759016 (D AND OR 0.) ' |
ghtning Arrester as per I3:2309 : |
150 thk RC.C as per IS 456 corner " - . A B |
| R/F must be provided in 3*"*‘“*-----"--—\ /QM 1 ] 3 4 01 All walls are made of IS 1077(190x90x90) brick of 450 thk. set in cement mortar of composition 1.3 except '
\ l \ 12MM THK RED TINE b 8 F tone of 600 _thk between Detonator & lLobby Room.
1 P.C.C CHUJJA —men o AT A HEIGHT OF 2.5M w E |4 02 Interior benches, shelves are free from grit and there should be no contact between iron and Explosive.
| Ay o |4 03 Roof made of RC.C of 150 thk. of }:11/2.3 and as per IS:456 -
g o # N a | £ E ~ !# 04 All dimensions are in mm unless otherwise stated.
' > - j R #05. Foundations are in accordance with soil condition.
EEE - g v ] N ‘ B T T #06. FEarth resistance less thap 10 Ohm. |
'! ATt CHEIA "J&t::;,:ﬁ?: ';;,,dmmm; TS o o v 407. (225x112.5) 7 type ventilator fitted with a frame of iron bars 2.35cme set firmly in walls of outer face |
CEMENTED PLATFORM— 3 A ° inner opening protected with Brass net of 3 mesh per linear cm. Total Nos. 16. i
!_ : 8- ,
RS = . = opTonaToREEERL 408. 5mm_thk iron plate door DI plying outside of (2100x1000) with wooden lining and hinges and fittings and
1 =2 2 i HE b \ 300 THK GRAVEL 1O having dual dead iock and internal Door(D2} made of wood with Brass/Al. hinges & fittings
. o) % D . . | ng Lo of wood e
HIGH EXPLOSIVE I} =& gg%iAGE g /SECTION C-—-C\ _ Wimstanp sock axp/ SECTION D--D 409 Window (W) plying outside of & made of steel plate of 5 mm. thk with wooden lining
STORAGE ROOM | > VR | SCALE: 150 CALE 1:50 10. The stacking height will be indicated inting 12mm. thick red line at a height of 2.50m. from the floor -
. 3 2
| Fzy 02 / | | ' level of magazine to indicate maximum height. 10cm. high cemented platform for the storage of HE/DET boxes will
't 7 3 / | be provided. _ ' ,
| ; /1///

AND MOREUDM FILLING

~,

Earth pit to be filled with

!

\ive laver of 150
tét}fr%aallt‘,reﬂgj‘:e; Charco: SECTION A-A
800X600X31.5) COPPER PLATE SCALE:— 1:100

e ot Jwe SHRI AJIT SAHU ..

' o DT T TTL LT LIL L TLLL LT LI LT LI 777

NN\

o 3
| ' //|PROPRIETOR: —SHRI AJIT SAHU Signature: -
. JOB TITLE: — SITE AND LAY-OUT PLAN OF 4500 Kg. HIGH EXPLOSIVE MAGAZINE FOR USE IN FORM-22

UNDER E.A 1984, DRG. No.:—-mag/tc/AS/05/2019-20, Date:—11/03/2020 -
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J s, el E-mail: rospcb.anqui@ospeboard.orq
GDISHA ' Website: www.ospehoard.org
i OFFICE OF THE REGIONAL OFFICER
4 :

STATE POLLUTION CONTROL BOARD, ODISHA
(DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVT. OF ODISHA)
Plot No. 8-3/3, Industrial Estate, Hakimpada, Angul-759143

“By Registered Post”
CONSENT ORDER

No.3165..../ QUARRY/ROSPCB/AGL/234/2022-23 Date: 2122023

----------------

CONSENT ORDER NO.559

sub: Consent for discharge of sewage and trade effluent under section 25/26 of
Water (PCP) Act, 1974 and for existing/new operation of the plant under
section 21 of Air (PCP) Act, 1981,

Ref: Your Consent to Operate online Application No.5241998.

Consent to operate is hereby granted under section 25/26 of Water {Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and rules framed thereunder to:

Name of the Mine . M/s Nihalprasad Road Metal Quarry-I

Name of the Occupier : Sri Ajit Sahu, Lessee

Address: . : Plot No0.2101, Khata No.1513, Total Mine Lease Area -
12.25acres or 4.957ha, Mouza: Nihalprasad, PS: Motanga,
Tahasil: Gondia, Dist: Dhenkanal. i

This consent order is valid for the period up to dt.02.06.2027

This consent order is valid for the product quantity, specified outlets, discharge
quantity and quality, specified chimney/stack, emission quantity and quality of emissions |
as specified below. This consent is granted subject to the general and special conditions ‘
stipulated therein. |

|

This consent to operate (CTO) order supersedes the earlier CTO order issued vide
this office letter no. 2198 dtd. 28.07.2022.

|
A, Details of products manufactured: !
1 |
!—Sl. troriics Production Capacity (as per Approved Mining Plan | '.
| No. & Environmental Clearance) ' -]
i Excavation of Black Stone 1** year 100019 Cubic Meter (Max) .
(Road Metal) 2" year 100035 Cubic Meter (Max) !
3" year 100035 Cubic Meter (Max) '.
4™ year 100085 Cubic Meter (Max) .

~ 5"year 100085 Cubic Meter (Max) |

m CapSuikiar
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B,

Discharge permitted through the following outlet subject to the standard

No.

Qutlet

Paint of Quantity of | Prescribed standard
discharge discharge pH | TSS BOD
KLD or (mg/l) | (mg/l)
KL/hr.

Description of
outlet

Qil & Grease
(mg/l)

1.

N

To soak pit via
septic tank

Domestic
waste water

C.

Emission permitted through the following stack subject to the prescribed standard.

Chi
Sta

mney Description of stack Stack height Quantity of Prescribed
ck No. (m) emjission standard

L=

D

Disposal of solid waste permitted in the following manner

647

Sl
No.

Description of
disposal site,

Quantity
disposed off
(TPD)

Quantity to be | Quantity to be
reused on site | reused off site
(TPD) (TPD)

Type of | Quantity
Solid generated
waste (TPD)

e

GENERAL CONDITIONS FOR ALL UNITS

The consent is given by the Board in consideration of the particulars given in the application. Any change of
alternation or deviation made in actual practice from the particulars furnished in the application will also be the
ground liable for review/variation/revocation of the consent order under section 27 f the Act of Water
(Prevention & Control of pollution) Act, 1974 and section 21 of Air (Prevention & Control of Pollution) Act, 1981
andl to make such variations deemed fit for the purpose of the Acts.

The industry would immediately submit revised application or:consent to operate to the Board in the event of
any change in the quantity and quality of raw material/and products/manufacturing process of quantity / guality
of the effluent rate of emission/air pollution control equipment/system etc.

The applicant shall not change or alter either the quality or quantity of the rate of discharge or temperature of
the route of discharge without the previous written permission of the Board.

The application shall comply with and carry out the directives/orders fssued by the Board in this consent order

and at all subsequent times without any negligence on his part. In case of non-compliance of any
order/directives issued at any time and/or violation of the terms and conditions of this consent order, the
applicant shall be liable for legal action as per the provisions of the Law/Act, .

The applicant shall make an application for grant of fresh consent at least 30 days before the date of expiry of
this consent order,

The issuance of this cansent does not convey any praperty right in either real or personal property or any

exclusive privileges nor does it authorize any injury to private property or any invasion of personal rights, nor

any infringement of Central, State laws or regulation.

This congsent does not authorize or approve the construction of any
undertaking of any work in any natural water course,

The applicant shall display this consent granted to
inspecting officers of this Board.

An inspection book shall be opened and

physical structure or facilitles or the
him in a prominent place for perusal of the public and

made available to Board's Officers during the Visit to the factory.

10, The applicant shall furnish to the visiting officer of the Board any information regarding the construction,

11,

"

installation or operation of the plant or of effluent treatment
monitoring system any other particulars as may be pertinent
Water/Alr,

for inspection and maintenance and for other purposes of the Act provided that the place where it is affixed
shall in no case beat a point
whatsoever.

2, Separate meters with necessary pipe-line for assessing the quantity of water used for each of the purpases

mentioned helaw:

a)  Industriat cooling, spraying in mine pits ar boiler feed.
by Domestic purpose
¢) Process

system/alr potlution control system/stack
to preventing and controlling pollution of

Meters must be affixed at the entrance of the water supply connection so that such meters are easily accessible

bafore which water has been taped by the consumer for utilization for any purposes

@CHNISL'.IHIIUI
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22

23,

24.

25.

26,

27.

28,
29.
30.

3t

32,

33

34,

35.

. The applicant shall display suitable caution board at the lace where the effluent is entering into any water-body
or any other place to be indicated by the Board, indicating therein that the area into which the effluents are
being discharged is not fit for the domestic use/ bathing,

. Storm water shall not be allowed to mix with the trade and/or domestic effluent on the upstream of the

terminal manholes where the flow measuring devices will be instatled.

The applicant shall maintain good house-keeping both within the factory and the premises, All pipes, valves,

sewers and drains shall be leak-proof. Floor washing chall be admitted into the effluent collection system only

and shall not be allowed to find their way in storm drains or apen areas.

The applicant shall at all times maintain in good working order and operate as efficiently as possible all

treatment or control facilities or systems install or used by him to achleve with the term(s) and conditions of the

consent.

. Care should be taken to keep the anaerabic lagoens, if any, biclogically active and not utilized as mere

stagnation ponds. The anaerobic lagoons should be fed with the required nutrients for. effective digestion.
Lagoons should be constructed with sides and bottom m-de impervious.

18. The utilization of treated effluent on factory’s own land, if any, should be completed and there should be no

possibility of the effluent gaining access into any drainage channel or other water courses either directly or by
overflow,

_ The effluent disposal on land, if any, should be done without creating any nuisance to the surroundings or

inundation of the lands at any time.

. If at any time the disposal of treated effluent on land becomes incomplete -or unsatisfactory or createJany

problem or becomes-a matter or dispute, the industry must adopt alternate satisfactory treatment and disposal
measures.

. The sludge from treatment units shall be dried in sludge drying beds and the drained liquid shall be taken to

equalization tank.

The effluent treatment units and disposal measures shalt become operative at the time of commencement of
production.

The applicant shall provide port holes for sampling the emissions and access platform for carrying out stack
sampling and provide electrical outlet points and other arrangements for chimneys/stacks and ather sources of
emissions $o as to collect samples of emission by the Board or the applicant at any time in accordance with the
provision of the Act or Rules made therein,

The applicant shall provide all facilities and render required assistance to the Board staff for collection of
samples/stack monitoring/inspection,

The applicant <hall pot change or alter aither the quality or quantity or rate of emission or install, replace or
atter the air potlutien control equipment or change the raw material or manufacturing progess resulting in any
change in quality and/or quantity of emissions, without the previous written permission of the Board.

No control equipments or chimney shall be aitered or replaced or as the case may be erected or re-erected
except with the previous approval of the Board.

The satisfaction the lquid effluent arising out of the operation of the alr pollution control equipment shall
treated in the manner and to fon of standards prescribed by the Board in accordance with the provisions of
water (Prevention and Control of Pollution) Act, 1974 (as amended).

The stack monitoring system employed by the applicant shall be opened far inspection to this Board at any time.

There shall not be any fugitive or episodal discharge from the premises,

Iy case of such episedal discharge/emissions the industry shall take immediate action to bring down the emission
within the Umits prescribed by the Board in conditions/stop the operation of the plant. Report of such accidental
discharge/emission shall be brought to the notice of the Board within 24 hours of occurrence.

The applicant shall keep the premises of the industrial plant and air pollution control equipments clean and
make all hoods, pipes, valves, ctucks/chimneys leak proaf, The air pollution control equipments, location,
inspection chambers, sampling port holes shall be made easily accessible at all times.

Any upset condition in any of the plant/plants of the factory which is likely to result tn increased effluent
discharge/emission of air pollutants and/or result in violation of the standards mentioned above shall be
reported to the Hesadquarters and Regional Office of the Board by fax/speed post within 24 hours af its
occurrence,

The industry has to ensure that minimoum three varielles of trees are planted at the density of not less than 1000
trees per acre. The trees may be planted along boundaries of the industries of industrial premises, This
plantation Is stipulated over and above the bulk plantation of trees in that area.

The solid waste such as sweeplng, wastage packages, empLy containers residues, sludge including that from alr
pollution control equipments collected within the premises of the industrial plants shall be disposed off
scientifically to the satisfaction of the Board, o as no Lo cause fugitive emission, dust problems through leaching
etc, of any kind.

All solid wastes arising in the premises shall be properly classified and disposed off to the satisfaction of the

Board by:

m {RATITAASEIT
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i, Land fill in case of inert material, care being taken to ensure that the material does not give rise to
leachate which may percolate into ground water or carried away with storm run-off.

il. Controlled incineration, wheraver possible incase of combustible organic material.
iil, Composting, in case of bio-degradable material.

36, Any toxic material shall be detoxicated if possible, otherwise be sealed in steel drums and buried in protected
areas after obtaining approval of this Board in writing. The detoxication or sealing and burying shall be carried
out in the presence of Board's authorized persons only. Latter of authorization shall be obtained for handling and

disposal of hazardous waste.

17, If due to any tachnological improvement or otherwise this Board 1s of opinion that all or any of the conditions

referred Lo above requires variation (including the change of any control equipment either in whole or in part)
this Board shall after giving the applicant an opportunity of being heard, vary all or any of such condition and

thereupon the applicant shall be bound to camply with the conditions so varled.

38. The applicant, his/heirs/legal representatives or assignees shall have no claim whatsoever to the condition or
renewal of this consent after the expiry period of this consent,

39. The Board reserves the right to review, impose additional conditions or condition, revoke change or alter the
terms and conditions of this consent.

40. Notwithstanding anything contained In this conditional letrer of consent, the Board hereby reserves to it the
right and power under section 27(2) of the Water (Prevention & control of Pollution) AcL, 1974 to revlew any
and/or all the conditions imposed herein above and to make such variations:as deemed fit for the purpose of the

Act by the Board,

41. The conditions imposed as above shall continue to be in force until revoked under section 27(2) of the Water
(Prevention f Control of Pollution) Act, 1974 and section 21 of Air (Prevention & cantrol of Pollution) Act, 1981.

47, In case the consent fee s revised upward during this peried, the industry shall pay the differential fees to the
Board (far the remaining years) to keep the consent order in force. If they fail to pay the amount within the
period stipulated by the Board the consent order will be revoked without prior notice.

43. The Board reserves the right to revoke/refuse consent to operate al any time during period for which consent. {s
granted in case any violation is observed and to modify/stipulate additional conditions as deemed appropriate.

F. SPECIAL CONDITIONS:

01. GENERAL CONDITONS

1. The project proponent shall obtain necessary prior permission of the competent authorities for
drawl of requisite quantity of water (surface water and groundwater), if any, required for the
preject.
Mining activity shall be carried out as per approved mining plan prepared for this project.
Any change in the calendar plan including excavation, quantum of mineral production and
waste generation shall not be made. ,

4, Sabik reference for each quarrying plot is to pe reflected. In case of no Sabik reference is

available: the Tahasildar shall fu Fnish a certificate to that effect.

The lease holder should not use blasting and avoid movement of vehicles at night.

The lease holder will make solar fericing of the quarry area to avold any untoward incident in

future for movement of wild animals..

7, Mining operation should not be carried out without compliance of provisions:as enumerated in
the OMMC Amendment Rules, 2014 and 2015 along with the Notifications of Ministry of
Livironment, Forest and Climate Change from time to time.

No mining shall be carried out in the vicinity of natural / manmade archeclogical sites.

E./'l

9. It shall be ensured that quarrying is not carrled out within 500m of structures, bridges, dams,
weirs, ground water extraction points, water supply head works, extraction points for irrigation
and any other cross drainage structures.

10. The project proponent shall ensure that no mining activity takes place beyond ém below ground
level,

11. It shall be ensured that quarrying shall not be carried out below ground water table under any
circumnstances. [f ground water table occurs/intervenes within the permitted depth, then also
quarrying shall be stopped.

‘ﬁ ChmScuni
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12. Wet drilling method is to be adopted to control dust emissions. Delay detonators and shock tube
initiation system for blasting shall be used so as to redluce vibration and dust.

13, Drilling and blasting (wherever required) shall be done only either by licensed explosive agent
after obtaining required approvals from Competent Authorities,

14, The explosives shall be stored at site as per the conditions stipulated in the permits issued by
the licensing Authority.

15, Blasting shall be carried out after announcing to the public adequately through public address
system to avoid any accident. All safety measures as per the varipus mining regulations must be
ensured.

16, It shall be mandatory for the project management to submit quarterly compliance reports on
the status of implementation of the above stipulated environmental safeguards to the SEIAA,
Odisha / SPCB, Odisha/ Regional Office of the MoEF& CC, Bhubaneswar, in hard and soft copies
on 1st day of January, April, July, October of each calendar year, failing which CTE (NOC)/CTQ is
liable to be revoked.

17. The area should be prepared in such a way as to stimulate /ensure the re-growth of vegetation.

18, At the end of mine closure, the Proponent shall immediately remove all the sheds put up in the
quarry and all the equipment in the area at the time of closure of the operation of quarry.

19, The following measures are to be implemented to reduce Nolse pollution:-

Proper and regular maintenance of vehicles and other equipment

Limiting time of exposure of workers to excessive noise.

The workers employed shall be provided with protection equipment and earmuffs etc.

Speed of trucks entering or leaving the mine is to be limited to moderate speed of 25 ‘

lamph to prevent undue noise from empty trucks.

20. Measures should be taken to comply with the provisions laid under Noise Pollution (Regulation
and Contral) (Amendment) Rules, 2010 issued by the MoEF, GOl. |

21. The project proponent shall take all precautionary measures during mining operation for !
conservation of flora and fauna.

22, The proponent shall obtain all other mandatory clearances from respective departments. |

23. The quarry area after excavation should be refilled and plantation raised over the area,

24, The proponent shall take necessary measures to ensure no adverse impacts due to mining
operations on the human habitation existing nearby.

25 Hon'ble NGT in its order dated 21.07.2020 in OA No0.304/2019 in the matter of
M.Haridasan & Ors. Vrs State of Kerala has approved minimum distance criteria
proposed by CPCB in its report filed at NGT on 09.07.2020 for operation of stone
quarries. As per CPCB's report, minimum distance of quarry from Residential/Public
buildings, inhibited sites, protected monuments, heritage sites, National/State Highway,
District roads, Public roads, Railway line/area, ropeway or ropeway trestle or station, l
Bridges, Dams, Reservoirs, River, canals, Lakes or Tanks or any other locatlons to be }
considered by states shall be 200m when blasting is involved and 100m when blasting s ",
not involved. ‘

=24

a oo

26. If any information furnished by the applicant is found to be incorrect or suppressed and
detected on later stage, the consent to establish shall be revoked including initiation of |
appropriate legal action as deemed fit as per the provisions of Water (Prevention & Control of .
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981 as amended thereof and
rules framed thereunder. ‘

27. The Board may impose further conditions or modify the conditions as stipulated in this order ’
during installation and / cr at the time of obtaining consent to operate and may revoke this

[C5 Rt
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order incase the stipulate conditions are not implemented and / or information is found to have
been suppressed / wro ngly furnished in the application form.

02. WATER POLLUTION
28. The mining shall not affect the existing sources of irrigation or drinking water for industrial

purposes.

29. Domestic effluent shall be discharged to soak pit via septic tank constructed as per BIS

specification.

30. Surface run-off from 0B dump area, mineral stock yard, and top soil storage area and rain water

to be pumped from quarty shall be routed through adequate settling pond (designed maximum
hourly rain fall hasis) to meet prescribed standard of $8-100 mg/] and Oil & Grease-10 mg/l
before discharge into natural stream/water courses during mensoon.

03. AIR POLLUTION
11, No transportation of the minerals shall be allowed on any road passing through

villages/habitations. Transportation of minerals through exlsting rural roads can be allowed
only by the concerned State Govt Department/Gram Panchayat and only after required
strengthening such that the carrying capacity of road Is increased to handle the mineral carrying
truck traffic. The project proponent shall bear the cost rowards the widening and strengthening
of existing public roads in case the same is proposed to be used for the project. No movement oi
any road 1s Jllowed on existing village road network without appropriately increasing the
cartying capacity of such roads, Project proponent shall ensure that the road may not be
damaged due to transportation of the mineral and transport of minerals will be as per IRC
Guldelines with respectto complying with traffic congestion and traffic density.

. Greenbelt shall be developed along the boundary of mining lease arcea as stated in the approved

33.

34.
35,
36.

B

38

89.

40).

mining plan, with the native tree species or necessary fund for environmental measures shall be
deposited in Odisha Environment Management Fund as per the simplified guidelines provided
by the State Govt. in case of minor mineral extraction over area less than 5 ha.

The proponent should re-vegetate the area through indigenous plants which were removed
from the areas for the mining.

Fugitive dust emissions from all the sources should be controlied regularly.

Water spraying arrangementan haul roads, should be provided and properly maintained.

Loading and unloading areas including all the transfer points should also have efficient dust
control arrangements, These shiould be properly maintained and operated.

The unit shall maintain ambient air quality in order to meet the prescribed standard as per
National Ambient Alr Quality Standard.

Dust suppression on mine haul roads, active OB dumps and mine working benches shall be
done by spraying water through water sprinklers along with chemical binders/wetting agen ls
at frequent interval in order to reduce water consumption and to improve retention and re-
absorption capacity of water,

vehicular emissions shall be kept under control and regularly monitored, Measures shall be
taken for maintenance of vehicles used in mining operations and in transportation of minerals,
The vehicles shall be covered with a tarpaulin and shall not bo overloaded. The Project
proponent shall ensure that the vehicle must have pollution under control certificate.

The following measures are to be further jmplemented to reduce air pollution during
transportation of mineral:-

. Roads shall be graded to mitigate the dust emission.

. Overloading of tippers and consequent spillage on the roads shall be avoided, The trucks
shall be covered with tarpaulin.

@ CumScae
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04. SOLID & HAZARDOUS WASTE
41, Top soil, if any, should be stacked separately with proper slope at earmarked site (s) with

9

.

adequate measures and shall be used for reclamationand rehabilitation of mined out areas.

The OB/waste dumps shall be properly dressed benched stopped at low angle (30°) with
terracing and bamboo barricades in the slopes making retaining walls stone barriers at the toe
of the dumps gully plugging etc. to prevent the solid erosion during monsoon, besides
establishing vegetation on dump top as well as its slope surface. In difficult cases, hydro--
seedling technique or use of geo-tiles mat embedded with seeds shall be adopted.

. Rejected material shall be disposed of into the Yow lying area inside the mine lease hold area

in proper manner without causing any environmental pollution.

. Waste oils, used oils generated from the EM machines, mining operations, if any, shall be

disposed as per the Hazardous and Qther Wastes (Management & Trans-boundary Movement)
Rules, 2016 and its amendments thereof to the recyclers autherized by SPCB, Odisha.

The occupler must comply with the conditions stipulated in sectlon A, B, C, D, E and F to keep
this consent order valid. g

To,
Sri Ajit Sahu, Lessee e
M/s Nihalprasad Road Metal Quarry-| /P_/) o
At/Po: Nihalprasad, Dist: Dhenkanal s
REGIONAT_I_SFFICER
. Reglonal Ofilcor
Memo No.__296& / Date !2-12-205% jtate Follution Control Board!
Copy forwarded to: Regional Office, Angul
1. The Member Secretary, SPC Board, Odisha, Bhubaneswar
2. The Collector & District Magistrate, Dhenkanal
3. The D.F.0., Dhenkanal
4. The Tahasildar, Gondia
5. The Joint Director of Geology, Zonal Survey, Dhenkanal
6. Guard File, Regional Office, Angul L
(R)
=T
REGIONAL OFFICER
Reglonal Glvicer

S1ava Poliudion Control Botird)

paglonal Offlee; Angu

‘f
: Caign aturg_N;ch!_yerified

Digitally:' ed by :Regional
Officer

Date: 2023.124F 09:55:49 IST

D
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State Pollution Control Board, Odisha

Bhubaneshwar

_;I Receipt No.

| Depositor Name

Money Receipt Numtber
Bank Name.

Bank Id,

Apgplication No.

Name and Address of Industry
Name of Regionai Office

Applied For

Paymant Type
Paymtent Date

Consent Fee

Financial Year

|cTO (Rs.)
!Financial Year
i'cm (Rs.)
;Financiai Year
‘cm (Rs.)
Financlal Year
cTo {Rs.)

|
Financial Year

{CTO (Rs.)

| Financial Year
lcro {Rs.)

| Total Amount Paid (Rs.)
Iln Words,

Transaction Status

520990737

The Tahasiidar Gondia
31821

Indusind Bank

860

4298511

Nihalprasad Road Metal Quartyl, At/PQ: Gondia,
Dhenkanal, Gondia, Dhenkanal

HQ

CTO - AIR+ WATER +ADRSHEET - NEW
NORMAL

21-07-2022

Fram : 01-04-2022
To :31-03-2028

Payment Detafls
2023 - 2024

41625.0
2027 - 2028
41875.0
2022 - 2023
41675.0
2026 - 2027
41675.0
2024 - 2025
41675.0
2025 - 2826
- 16780
250050
Two Hundred Fifty Thousand Fiity
Suceesstully Completed

https:/fodocmms.nlc InFOCMMS/IndApplicationDetallsipopChallan/42985641
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Indusind Bank

Transaction Detalls

Transaclion Slaius Successful
Transaclion Posling Dale 04 Doc 2023
Transaction Valua Dale 04 Dec 2023

Descaption PG/18674743837/PAYU/NIHALPRASAD POLLUTIO
Input Branch CHANDIKHOL

Debit Amount 83,364,16

Credit Amounl -

Currency INR

Reconciliation Reference 583938279

Transaction Type E-Payment Debit

Pant

Tove

feeotok

654
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"ANNEXURE-le"‘!/HMth

To

The Tahasildar, ,
Gondia Tahasil, Dhenkanal,
Odisha- 759016
Email-tah.gindia-od@nic.in

Sub- Compliance report of allegation petition against the quarry-submission
of show cause thereof,

Ref: Your good office letter No-1188/Dt-05.04.2023

Dear Sir,

With reference to the abdve cited subject & letter under reference,
the compliance report as follows point wise. '

I. We have already obtained CTO from SPCB, Angul to operate the quarry
as per the mining plan. Now our working area is 240 meters from
temporary hutment & 600 meters from authorized revenue village. The
Geo-referenced base map also attached for your kind reference.

2. We are following the controlled blasting system with using sequence
blasting with millisecond delay detonator. So, fly rocks will be prevented
and noise & vibration will'be controlled to the prescribed level.

3. There are two numbers of temporary unauthorized hutments established
240 meters far from Nihalprasad.road metal quarry no-1 with malafide
intension after establishment and operation of the above quarry.

4. Also, the copy of the NGT principal bench new Dethi regarding quarry
blasting for your ready reference.

" Yours faithfully

orA
W %‘%..0‘«{'3-035

Lesee
Nihalprasad Road metal Quarry-1

R

§



Revenue Village
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Object Distance
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TAHASIL OFFICE, GONDIA

Letter NO' ' | 8 % /Date- Mﬂlﬁ

Sl‘i Ajit et
Sahu, Less
Nihalpragad Road Metal Quarry-I,

Sup., Allegation petitions against the quarry-submission of show cause thereof,

Sir,

d from the District Office,

As NO_-1145/dt.16.02.2023 receive
Eer Has: Jewtas aded by the Sub-Collector,

Dhenkanaj, on receipt of allegation petitions, a Committee he =
Dhenkanal and the Additional District Magistrate, Dhenkanal submitted joint enquiry

Teport,

Basing on the report of the committee and ADM, Dhenkanal, it is observed that,

/dt.25.08.2020 of State Pollution Control Board,

1. As per the letter No.7662
e located from stone

Odisha, Residential/public building, inhabited sites etc, to b

quarry at a distance of (a) 100 m when blasting is not involved, (b) 200m when

blasting is involved.

2. Further danger zone -
Safety have to be complied. :

3. Six dwelling are situated within a distance of 200 mtrs from Nihalprasad Road

Metal Quarry-I.

500m as prescribed by the Directorate General of Mines,

In view of the above, you are directed to explain why the lease deed agreement
executed in respect of Nihalprasad Road Metal Quarry-1 shall not been cancelled for the
above lapses and action as deemed fit shall not be taken in accordance with law. The
cxplanation should reach the office of the undersigned within 7 days of receipt of this
letter failing which, action as deemed fit shall be initiated following due procedure,

oMMcRit2016.

W& /Date. 504 90473

Copy submitted to the Collector, Dhenkanal/Sub-Collector, Dhenkanal,
r favour of kind information and necessary action.

Memo No.

fo
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Account Branch

660

Anneuwse- Qiu]s esies

Indusind Bank

: CHANDIKHOLE

ARUN] STONE CRUSHER Address PLOT NO- 1184, SUNGUDA, CHANDIKHOLE
PROP AJIT SAHU AT/PO- CHANDIKHOLE,DIST- JAJPUR
AT CHADEI DHARA PO PURUNABAULAMALA City © JAJAPUR
DIST JAJPUR State . ORISSA
ORISSA Country : INDIA
INDIA Pin Code 754296
755023 MICR Code 755234202
IFSC Code INDB000022S
Customer Id 10005715
Account type Current Account
Account No 200010634323
From : 14 Dec 2023 To : 29 Dec 2023
Dale Type Description Debit Credit
Balance
Transfer Debit IMPS/P2A/336313773256/I0BA/DISTRI
29 Dec 2023 CT ENVIRONMENT SO 50,000.00 E 18,614.21
Transfer Debit R/IINDBR32023122900247652/I0BA/DIS
29 Dec 2023 TRICT ENVIRO 2,00,000.00 68,614 21
Transfer Credit R/ICICR42023122800516754/1CIC00000
29 Dec 2023 11/ARUNI STONE C 2,50,000.00 2,68,614.21
Transfer Debit IMPS/P2A/336213245076/SBIN/AR
28 Dec 2023 ENTERPRISES 38,116.00 18,614 21
Transfer Credit IMPS/P2A/336212099544/UTIB/ARUNIS
28 Dec 2023 TONECRUSHER s 50,000.00 66,730 21
Transfer Debit IMPS/P2A/336212235721/I0BA/IXCROP
28 Dec 2023 8 PROTECTIVE SERVI 47,104.00 6,730.21
InternetDebit FT/000085490524/201001973748/AMR
27 Dec 2023 CONSTRUCTION 1,98,594.00 53,834.21

Page 1 of 3
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Date Type Description . Debit Credit
Balance

Transfer Credit R/UTIBR62023122730561993/UTIBO001

27 Dec 2023 073/ARUNI STONE C 2,00,000.00 2,52,428.21
Transfer Debit ACH DEBIT:101636367, SUNDARAM

27 Dec 2023 FINANCE LTD 15,040.00 52,428.21
InternetDebit FT/000085457669/201007244552/MAHA

26 Dec 2023 VIR TRANSPORT 48,700.00 - 67,468.21
Transfer Debit R/INDBR32023122600144929/SBIN/TUL

26 Dec 2023 ASI FILLING 3,00,000.00 1,16,168.21
Transfer Debit R/INDBR32023122600140600/SBIN/BH

26 Dec 2023 ASKAR KSK 3,00,000.00 4,16,168.21
Transfer Credit R/ACICR42023122600515405/!CIC00000

26 Dec 2023 11/ARUNI STONE C 6,00,000.00 7,16,168.21
E-PaymentDebit PG/NGY6IG8cmtJLIK/RAZORPAY/Mag

25 Dec 2023 mahdi insurance 10,965.00 1,16,168.21
Transfer Credit IMPS/P2A/335914511319/UTIB/ARUNIS

25 Dec 2023 TONECRUSHER 1,00,000.00 1,27,133.24
Transfer Debit IMPS/P2A/335619619096/BKID/KASI

22 Dec 2023 SALES AND SERVICES 4,85,853.00 27.133.21
Transfer Credit IMPS/P2A/335619457624/ICIC/ARUNI

22 Dec 2023 STONE CRUSHER 5,00,000.00 5,12,986.21
E-PaymentDebit PG/ZIDS1623643299/BILLDESK/New

22 Dec 2023 india assurance 13,519.00 12,986 21
E-PaymentDebit PG/YIDS2179421402/BILLDESK/Sbi

20 Dec 2023 general insuranc 9,379.00 26,505 21
E-PaymentDeblt PG/YIDS2179416486/BILLDESK/Sbi

20 Dec 2023 general insuranc 9,379.00 - 35,884.21

661
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Date Type Descriptlon Deblt Credit
Balance

Transfer Debit IMPS/P2A/335212626029/SBIN/TULASI

18 Dec 2023 FILLING STATION 5,00,000.00 45,263.21
Transfer Credit IMPS/P2A/335212303193/ICIC/ARUNI

18 Dec 2023 STONE CRUSHER 5,00,000.00 5,45,263.21
E-PaymentDebit PG/ZIDS1607856233/BILLDESK/E|eclicil

15 Dec 2023 y bill 42,547.00 45,263.21
Transfer Debit R/INDBR32023121400888288/SBIN/TLIL

14 Dec 2023 ASI FILLING 5,00,000.00 87,810.21
Transfer Credit R/ICICR42023121400515510/CICONN00

14 Dec 2023 11/ARUNI STONE C 5,50,000.00 5,87,810.21

662

This is a computer generated statement and does not require signature.
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OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATE, DHENKANAL

. (Touzl Sectlon)
No.X-06/2020- 1 DHA /dt 0B 02,802

c-mail 1d: dkLlousi@nic.n
Tel. No, {(06762) 225700

Office Order ,
In pursuance to the decisions taken in the Meeting held on 01.07.2019 under

the Chairmanship of Chief Sccretary, Odisha pommunicatcd vide L.No.XXIV-06/19-
1177/Rev-1, Dtd.26.07.2019 of Board of Revenue, Odisha, Cultack and instructions of
Govt, in R & D.M. Department, Odisha communicated vide L.No.RDM-MMS-MISC-
0032-2019-4530/R&DM/Dtd.27.01.2020,'thc following 04 (Four) numbers of existing
minor mineral proposals of Gondia Tahasil haye been duly identified and placed in the

respective District Survey Report of Dhenkanal District.

Considering the submission of the Tahasildar, Gondia duly recommended by

the Sub-Collector, Dhenkanal, ‘and in pursuance to the provisions prescribed under

rule 2(p) and rule 27(15) of the Odisha Minor Mineral Concession Rules, 2016, the
proposal on minimum guaranteed quantity assessed and fixation of additional charge
against each source duly recommended, by the Tahasildar -cum-Competent Authority.

is hereby approved subject to compliance of the terms and conditions mentioncd

below. However, if-the same is settled on permit basis in favour of public authority.

i additional charge shall be fixed as per Govt. in R & D.M. Department L.No.RDM-

l MMS-MEET-0009-2019-30986_/R&DM, Dated.14.10.2019. The approval so accorded

shall be withdrawn on non-compliance of terms and conditions as well as provisions

L of the OMMC Rules,2016 and instructions of Govt issued from time to time.
; Name of the Tahasil: Gondie. | ‘

o X ANNEXURE-

663
K14/ 6 esies

g1 | Name of | Village Khata | Plot Area Kissam Placed in | MGQ T Addin
No | the source No. No, (in District approved | nal
Ac.) o7 T Survey Report | in Cumv :,!\‘:.L:m
Rs tu
L i 1 i1
IR TR R 5 | 6 7 | 8 9 10 i
’. | Tolarpasi | Tolerprsi | 467 1874 | 12,28 Pothara | Mutila-| S[.04 of | 20000 LRSS
|I Road out of | bani ted Annex-11 in i o
'| | Metal 24,60 respective Hi
Quarry DSR
(Lease
\ Case r
II No.14/202
1 0-21)

~

(¥ Scanned with OKEN Scanner
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; — | f| 150000 15
———TTuban | Rugadi | SIO1 i R
p =T33 | 2101 | 1225 . | Annex-11 10 Per
Nihalprasa | Nihalpras qut of [ ; .
respective Cup,
{J  Road | ad 20.93 n ’ |
Metal ' DSR
= Quarry
No.l _
(Lease
| N
| Case
No.|5/202 _ et
U-21) _—-—-~—-—-—'—N—D’I_"‘ Sl. No3 o 5650
‘Nahada | Nahade 638 [ 3428 | 10.80 ggnui]m mentio | Annexure-Hl per
Road ned i the Cum
< Melal . respective |
' Quarry ; DSR
No.H
~{Lease
i Case
| No.16/202 _
0-21) _ T
“Kaluriapat | RKeluriapat [ 141 - [ ] 12.25 | Nadi | Mutilst [ SI. No.7 of [ 16000 R:r.»
ana  Sand | ana out of cd Annexurc-ll ?
Quarr)' 72.00 n - the S
(Lease | respective
| Cese | DSR
| No.17/202
'0-2))
I.  The Tahasildar shall issue a proclamation on the declaration of new source for
public information.
2, The Tahasildar shall comply with observations dtd. 30.09.2020 of the
Technical Committee,
3. Necessary precautions shall be taken prior to operation of the source in order
to avoid any untoward incidents due to.elephant movement.
4, In the event of cxisting road connectivity over private land/debottar land,
consent of land owners/recorded tenants/competent authority shall be obtained
by the lcase holder/quarry permit holder prior to operation of the source,
Sk The lease holder/permit holder shall act upon the conditions of the agreement
signed under the MoU with the land owners/recorded tenants. -
6. Mining activity shall be carried out as per the approved mining plan prepared

for the purpose,
7 The permit holder should not use blasting and avoid movement of vehicles at

night. If necessary, slurry blasting should be allowed only during the day light
after obtaining NOC/ permission from competent authority, for the safety of
the human moving on nearby road and to avoid fly rocks during blusting

8. The depth of the sand mining shall not exceed 3 meters or water level

whichpuer is Irsg
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Sand quarrying shall not be camed out in streams within 1/5 of the width ol
the stream bed from the bank.

Sand mining shall not be carried out within the restricted distance of any
existing structure such ag bridges, dams, weirs, intake structure (s) either for

irrigation or drinking water purposes, or any other cross drainage structurc as
provided in the OMMC Rules, 2016, -

11. Sand mining operations shall not affect the existing sources for irrigation or

drinking water or industrial purpose.
A

Conservation measures shall be taken for protection of flora and fauna.
13.

The proponent shall take necessary measures to ensure no adverse impacts duc

to mining operations on the Human Habitation existing ncarby:.

14, 1t shall be ensured that sand mining does not in any way disturb the flow

pattern of the river water, The natural sand dune should not be disturbed.

15.  The area from which the sand has been extracted be leveled and free of any

foreign debris or materials, '

16.  The surface of stockpile and sand processing areas outside the river bed (o be

scarified to a depth of 50 cm, graded evenly and the top soil previously stored,
returned to its original depth over the area.

17.  Water spraying arrangement on haul roads, should be provided and properly

maintained.

l_ - 18,  Vehicular emissions shall be kept under control and regularly monitored.
|

Measures shall be taken for maintenance of vehicles used in mining operations
and in transportation of'minor minerals, The vehicles shall be covered with a
tarpaulin and shall not be overloaded and should be operated only during non-

peak hours. The Lease holder/Project Proponent shall ensure that the vehicle

should have pollution check certificate,

19.  Display board should be proyidc}i citing all the statutory clearances. Pillars

shall be posted on the bank mentioning distances from the river embuankment.

20.  The Tahasildar to take appropriate steps for settlement of the minor mineral

gairal source observing all the procedures prescribed in the OMMC Rules,
2016 and instructions issued from Gowt, from time to time.

Contd,....phH,
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MemoNo. /DA 5 L0502 202! -

3.

The operation of the source shall not have any adverse effect upon the interest
of mineral development, preservation of natural environment, prevention of .
pollution, public health or communication or building, monuments or other
structures, national security or such other purposes. -
The lease holder/permit holder shall not carry on the quarrying operation
within the restricted distance from any public roads,_public buildings, temples,
reservoirs, dams, burial grounds, railway track monuments, heritage sites, elc.
and shall not cause any damage to any public and private properties as per
provisions of the OMMC Rules,2016.
The operation of the minor mineral sources approved herein, shall comply to
the provisions made under the OMMC Rules, 2016 and the terms and
conditions preseribed in the NOC issued from the ‘oompetent authority i.c.
SEIAA/OSPCB. ‘
The new sairat sources are to be entered in the Register No.5 of the Tahasil, as
well as Register No.VII of the concerned R.I; Circle. ‘
The Controlling Authority reserves the right to can.cel the order permanently,

if there is contravention of the provisions of the OMMC Rules, 2016 and

instructions of Govt. from time to time,

The instructions conform to rule 60 of the Odisha Minor Mineral Concession
Rules, 2016.

COLLECTOﬁ DRE&KANAL

Copy forwarded to the Sub-Collector, Dhenkanal, for information and
necessary action with reference to.his L.No.5791/Dt.21.12.2020,

Copy alongwith the Sairat case records bearing No: 14/2020-21, 15/2020-21,
16/2020-2) and 17/2020-21 forwdrded to the Tahasildar, Gondia lor
information and necessary action, He is requested to take further necessary
action in accordance with the provisions of the OMMC Rules, 2016 und
instructions communicated by Govt, from time to time,

Receipt of the case records may please be acknowledged,

Copy to Touzi Section Guard File,

(¥ Scanned with OKEN Scanner
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09. LRI AAING QIF 99 QARG 9° Additional Charge, MGQ @ <&@
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ANNEXURE-R14 /7

OFFICE OF THE SUPERINTENDING ENGINEER
DHENKANAL (R&B) DIVISION, DHENKANAL

No: £8é66 /Dt: M )23 )

To
Sri Ajit Sahu, S/O — Late Gokulananda Sahu
At:- Nihalprasad,
Dist: - Dhenkanal
Sub: - Issue of Certificate towards jurisdiction of Nihalprasad to Laulai Road comes
under (R&B) Division, Dhenkanal.
Sub: - Your Letter on dt13.11.2023 under Janasunani Portal.
Sir,

With reference to the subject as cited above, it is to inform you that Nihalprasad
to Laulai Road via Karadbani covering a length of 8.00 Km comes under the jurisdiction of this
(R&B) Division.

This is for favour of your information and necessary action.

Yours faithfully,

g
A\
Superintending Efgineer,
Dhenkanal (R&B) Division, Dhenkanal
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Your (Half Yearly Compliance Report) has been Submitted with following details %

Proposal No SEIAA-1737/06-2021

Compliance ID 118665615

Compliance Number(For Tracking) EC/M/COMPLIANCE/118665615/2025

Reporting Year 2022

Reporting Period 01 Dec(01 Apr - 30 Sep)

Submission Date 28-01-2025

RO/SRO Name ARTATRANA MISHRA

RO/SRO Email jhk109@ifs.nic.in

State ODISHA

RO/SRO Office Address Integrated Regional Offices, Bhubaneswar

Note:. SMS and F-Mail has been sent to ARTATRANA MISHRA, ODISHA with Notification to Project Proponent

hitppss/parivesh nic infcompliance/api/showData 171
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Your (Half Yearly Compliance Report) has been Submitted with following details

Proposal No SEIAA-1737/06-2021

Compliance ID 118525670

Compliance Number(For Tracking) EC/M/COMPLIANCE/118525670/2025
Reporting Year 2022

Reporting Period 01 Jun(01 Oct - 31 Mar)

Submission Date 28-01-2025

RO/SRO Name ARTATRANA MISHRA

RO/SRO Email jhk109@ifs.nic.in

State ODISHA

RO/SRO Office Address Integrated Regional Offices, Bhubaneswar

Note:- SMS and E-Mail has been sent to ARTATRANA MISHRA, ODISHA with Notification to Project Proponent.

https://parivesh.nic.infcompliance/apifshowData 11



1/29/25, 10:54 AM

Your (Half Yearly Compliance Report) has been Submitted with following details

Proposal No

Compliance ID

Compliance Number(For Tracking)
Reporting Year

Reporting Period

Submission Date

RO/SRO Name

RO/SRO Email

State

RO/SRO Office Address

Note:- SMS and E-Mail has been sent to ARTATRANA MISHRA, ODISHA with Notification to Project Proponent.

htlps://parivesh.nic.in/compliance/api/showData

Home Page “% L

SEIAA-1737/06-2021

118694520
EC/M/COMPLIANCE/118694520/2025
2023

01 Jun(01 Oct - 31 Mar)

29-01-2025

ARTATRANA MISHRA
jhk109@ifs.nic.in

ODISHA

Integrated Regional Offices, Bhubaneswar

11
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11271725, 12:36 PM Home Page

Your (Half Yearly Compliance Report) has been Submitted with following details

Proposal No SEIAA-1737/06-2021

Compliance ID 118525670

Compliance Number(For Tracking) EC/M/COMPLIANCE/118517987/2025
Reporting Year 2023

Reporting Period 01 Dec(01 Apr - 30 Sep)

Submission Date : 27-01-2025

RO/SRO Name ARTATRANA MISHRA

RO/SRO Email Jhk109@ifs.nic.in

State ODISHA

RO/SRO Office Address Integrated Regional Offices, Bhubaneswar

Nete:- SMS and E-Mail has been sent to ARTATRANA MISHRA, ODISHA with Notification to Project Proponent

https://parivesh.nic.in/compliance/api/showData 171
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1127725, 11:52 AM Home Page A &

Your (Half Yearly Compliance Report) has been Submitted with following details

Proposal No SEIAA-1737/06-2021

Compliance ID 118517659

Compliance Number(For Tracking) EC/M/COMPLIANCE/118517659/2025
Reporting Year 2024

Reporting Period 01 Jun(C1 Oct - 31 Mar)

Submission Date 27-01-2025

RO/SRO Name ARTATRANA MISHRA

RO/SRO Email jhk109@ifs.nic.in

State ODISHA

RO/SRO Office Address Integrated Regional Offices, Bhubaneswar

Note:- SMS and E-Mail has been sent to ARTATRANA MISHRA, ODISHA with Notification to Project Proponent

hiips://parivesh.nic.infcompliance/api/showData 171



§2030/24, 5:01 PM Home Page 2 &

Your (Half Yearly Compliance Report) has been Submitted with following details
Proposal No SEIAA-1737/06-2021

Compliance ID 114135763

Compliance Number(For Tracking) EC/M/COMPLIANCE/114135763/2024

Reporting Year 2024

Reporting Period 01 Dec(01 Apr - 30 Sep)
Submission Date 30-12-2024

RO/SRO Name ARTATRANA MISHRA
RO/SRO Email jhk 109 @ifs.nic.in

State ODISHA

RO/SRO Office Address Integrated Regional Offices, Bhubaneswar

Note:- SMS and F-Mail has been sent to ARTATRANA MISHRA, ODISHA with Notification to Project Proponent.

https://parivesh.nic.infcompliance/api/showData
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REPORT
ON

VOLUME ASSESSMENT OF WASTE DUMP
INSIDE AND OUTSIDE
OF

NIHALPRASAD ROAD METAL QUARRY-1
OVER 12.25 ACRES OR 4.957 Ha. IN VILLAGE
NIHALPRASAD UNDER GONDIA TAHASIL OF

DHENKANAL DISTRICT, ODISHA

SRI AJIT SAHU

(Lessee)

Prepared By

K. K SWAIN,
REGD. NO - RQP/OD/113/2022

L M/S TKS CONSULTANCY SERVICES ]

Plot No-4482/12068, Pandara, Near Puri N.H,
GGP Colony, Rasulgarh, BBSR,
Khordha, Odisha-751025
E-mail:tkscsbbs@gmail.com
Contact: +91 8249834881
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REPORT ON YOLUME ASSESSMENT OF WASTE DUMP
INSIDE AND OUTSIDE OF THE LEASE AREA

1. Introduction

Two waste dumps are located in the northern and northeastern parts of the
Nihalprasad Road Metal Quarry-1, identified as Waste Dump-1 and Waste Dump-2,
respectively (mentioned in the plate no. 1 & 2). The quarry spans an area of 4.957
hectares (12.25 acres) in the village of Nihalprasad, under Gondia Tahasil of
Dhenkanal District, Odisha. Lessee Sri Ajit Sahu has wanted to know the actual
volume of waste in these dumps. To ascertain the actual volume of waste dump, Sri
Ajit Sahu has requested to Sri Kamala kanta Swain, RQP to prepare the volume
assessment report of waste dumps both inside and outside the lease area.

2. Location of the Waste Dump

The volume of the waste dump has been estimated based on the DGPS and drone

survey conducted on 05.05.2024, considering the current positions of the dumps. Two
waste dumps are located in the Nihalprasad Road Metal Quarry-1: Waste Dump-1 in
the northern part and Waste Dump-2 in the northeastern part. Waste Dump-1 is
partially located within the lease area, while Waste Dump-2 is situated entirely within

the lease area. Which is shown in the Ortho Map (Plate-3)
3. Method of estimation of Volume

(i) Drone-based photogrammetry involves capturing high-resolution images
using a drone and processing them in a photogrammetry tool, utilizing
suitable ground references captured with DGPS.

(ii) The volume of waste dump has been calculated by cross sectional area
method.

(iii) The highest and lowest limit of the dump shown through the contour has

been shown over the section to calculate the volume of the waste dump.
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(iv) The cross-sectional area of each section has been calculated and multiplied

with the length of influence of the respective section to achieve the volume

of waste mass in Cum.

Details of both volume of waste calculations are given below:

4.

Table-1 (Nihaliprasad Waste Dump-1)

NIHALIPRASAD WASTE DUMP-1 |
Section Sectional Length of Volume of |
Line Area in Sqm Influencein M | Waste (Cum) }
A jL B | C D=B X C q
F A-A' 438 | 9 3942
B-B' | 484 | 10 4840 |
F c-c' | 283 | 7 | 1981

"
TOTAL [ 10763 |
-

Table-2 (Nihaliprasad Waste Dum p-2)
r_* _ NIHALIPRASAD WASTE DUMP-2

Volume of
Waste (Cum)

Section | Sectional Area Length of
Line in Sqm Influence in M

A ] B | C | D=BXC |
F A-A | 189 | 21 i 3965
| BB | 179 ! 20 | 3821
c-c' | 140 | 20 | 2902
L TOTAL | 10688
Conclusion:

The volume assessment of the waste dumps at Nihalprasad Road Meta] Quarry-

I provides critical insights into the quantity of material available for management

and potential utilization. Through the application of Drone and DGPS surveys,

the volume of Waste Dump-1 and Waste Dump-2 has been accurately estimated,

resulting in total volumes of 10,763 cubic meters and 10,688 cubic meters,

respectively. The combined total volume of waste from both dumps is 21,451

cubic meters. These findings will assist in making informed decisions regarding

waste management strategies and optimizing resource utilization within the

quarry,

2 - :
K. Swain
ROPIOD113/2022
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SURFACE PLAN & SECTIONS OF WASTE DUMP-
Village Nihalprasad under Gondi Tahasil
Of Dhenkanal District, Odisha

Scale - 1:1000
Date of Survey:-05.05.2024
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SURFACE PLAN & SECTIONS OF WASTE DUMP-2
Village Nihalprasad under Gondi Tahasil
Of Dhenkanal District, Odisha

Dat Sc?l:? ! 1:10%% 05.2024
ate of Survey:-05.05. L}
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